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Applicant

Tukaram Chavan

7f_"—___________________f__________T:"-----.llllllllllIIIIlllllllllllllllllllllll

In the Central Administrative Tribunal
Bangalore Bench

Bangalore

(&mB)

ORDER SHEET

Application NO i e

3233of 199 5 |

Respondent

Supdtg Engr, Civil Construction Wing,

AIR & TV, BMadras & anr

Advocate for Applicant

Sh HA Somasekaraiah

Advocate for Respondent

-

Nuash the impugned transfer order
at Ann-A1 and direct the respdts-1 to
retain the applnt at B'lore itself,

INTERIM PRAYER: To stay the operation
of the impugned order at Ann-A1,

As directed, this acnln is rend
& posted before the Bench for prl,hg
& admn on 13,03,65,

IP0 removed,
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Date Office Notes Orders of Tribunal
10, 03,95 This application is filed u/s 19 of .
the Act, The applicant prays tos PES L\’Q)\’\’R(Mﬁ_)
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Form No 2 (See Rule 11(b) of ROP '93)

CENTRAL ADMINIST ®ATIVE TRIBUNAL
BANGALORE BENCH

cenee ~ Diary No.

REPORT_ON THE SCRUTINY. OF APBLICATION

g - Daste of presentation

l‘!‘ . : l..lglbgﬂ\/
- Pressnted bys %52;. .,...m.ﬂ,.%f%f;??:ESYQ::..é%QY/(
J - | .
Applicant(s) ..!‘Ql‘({:’fﬂ)’d\.uQ‘Z)‘Q‘/:.a.q“)'{)‘.."..l"._

Resoondentés\ ‘F“P@yfxf%f 2. CCW"/}’/UZ‘ ﬂ'/,MM

Nature Of Grlevance ....;....L(Zﬁ%kry§ conccoo¢.aoacc

’".Q...‘......'.C..'.’."....“l".‘.’.'.'..

H

No of :applntss 0!20!00.. S - s ":" o " No of rgspdtsé ....‘.;‘...

OA Na. ;..Qza../gg ‘ JB!B/ sma~

CLASS IF ICAT ION ~
el

,¢:§(bnioiul-;'o(ﬁo ') : . . ) Qébaftmentz cocofofnco.o?(NU ).
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(Three complete sets in paper books
" form in two compilations)
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1. Is the application in the prpper form? E?ﬂg

?. Whether neme, rescription and address |,
[have of ell the narties/been furnished in~ =
the cause title?

3
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-3,  (a) Has the applicetion been duly
- signed and verified?

(b) Have the copies been duly signed?

{c) Have sufficient no of copies of o :
- the application been filed? -+ - (l\' wj; ”QKJ}K';> X

4, Whether all the necessary parties -
sre impleaded? ‘

5. \Whether English translation of docue ,
ments in a language other than English _
or Hindi been filed? : 3

'“--n—-u-‘-‘-‘---‘--‘-“
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6. Is the application in time? t
(See Section .21) o
7o Has the Vakalathnama/ﬂemo of Appear- ( - B
ance/authorisation been filed? ]) SRR
8. Is the application maintainable? "'ft'l"
(u/s 2, 3(q), 14, 18, 19 or u/r 6 of )
CAT(P)Rules '87, etc.) B '/7
g, Is the applicatldh accompanied by-+ .}
1p0/DD for fs,50/- 2 “/9
10, Has the impugred order's original/duly (
attested legible copy been filed? o %} ,
11, Have légible copies of the annexures _ CoT
vdgly attested been. filed? ' ' _ . R
——————————————————————————————————— e B s o e e Gwm e e e b
12, Hes the index of documents been filed
and pagination done properly?
13, Has the applicant exhausted all \)
available remedies? ’)
14, Has the declaration as required by [
item @ 6f Form I of CAT(P)Rules '87 }Z
been made? '

15, Have required number bf envdhopes . - "
(file size) bearing full address of _
the respondents been filed?
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.._—_.-..-..-——_—-._-'.-.—.-..—_-._.:.—..._-._-‘—_....-

..—--—....-—-—-—‘.——.._—.

(a) Whether the reliefsg sought for

arise out of single Cause of action? ';yf;

(b) Whether any inte

rim relief is -
Prayed for? '

\ . .
...—-._......._.....___-_—~--..~.-~w..r........-_...._—.

In case & ma for condoﬁation»of delay

is filed, is it Supoorted by an. - !
affidavit of the abplicant?‘ 7
8.  Whether this case can be heard by - . .
. Single Member Bench?, - o /
| o : o \ -

-.—._——..--.-.—...—-.—‘_

‘ 19.  Any other point?

-——_-————_—-n-—

—_._-.--.-.-—-—

Result of the.scp

Utiny with initis] )/)7% &Q ' @74& dp")z} A«/ ,
of the scrubiny clerk, ' RN B ’ . _

:Section Dfficer

' ‘Deputy Registrar

Registrar
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CENTRM. WM ST ANIVE T rRI\BUNAL.

PRESENTATION FORM
® N - Nowiwn0f 19.2.5

Serial No..veeveenene, M
'3
Advocate : @ﬁﬂz %Zﬁ-

H.A. SO“'ASEKHARAVH B.A, LL. 3 DIB.A..
Advocate & Conveyancef
No. 52, Chowd3swari Templa Street,
BANGALORE—560 002,

...................................

CXTRLITRETE PR DERETRTRN YR R P NN S P .

.....................

€O e ¢ D Calo hirgT v
WModhes S

SI. Description of Papers Court fee affixed
No. present on the paper

1 Index

2 On the memo of Appeal/Petition/

Application

3 On Vakalath

4 On Certified Copies

S €n process fee

6 On Copy Application

T | s

8 | e,

9 | e,

10 | e e

Persented

Advocate’s Clerk

Bangalore.

Date: \Q "5 (A4S

Other sid Served

Received papers with and
Court-fee lables as abeve

Receiving Clerk
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IN THE COURT OF Q&Q:\u\a& Rt e Yo e Tloed

Qs
Q"D esno. | | of 199 &~
.Plaintiff/s, Petiﬁoner/s, \ ‘Defenda‘nt/s, Respondent/s.
“ Appellant/s, Complainant/s, Vs. Opponents, Accused,
Decree-Holder/s/Caveator ' Judgement-Debtor/s,
S\ T oo Tagwoion, ﬂ\\e, %EQQ)\ QQW\Q\'\RQX Ty
- ANSIRIN 5 |
INDEX
SI. No. ‘} " Description | Pages | C.F. Paid
\- R¥\P\RU&{W U\s 19 =e N -5
A M~ ~T \o\m& hea— .
S Qes\fr& ona ¢ <
Bl 3| Qemen Ry amapoamet Onon | )
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AN

Place ; (230*""'\ b
Date : NQ:* & Y\ay

A, SOMASE%HM@..GM"

Freet iy
Forms can be had at : The Bangalore Legal Prqqgfi‘ggé‘é‘rgs}‘]‘bétﬁb‘?%’i’@ym@eﬁangaIore-9
’ : A V6 Mhowdsswan Tample §
BANGALORE-650 002, treety



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL BENCH, BANGALORE

ORIGINAL APPLICATION No. /1995

BETWEEN :

SHRI TUKARAM CHAVAN ces APPLICANT
Draughtsman, Grade III,

Office of Executive

Engineer, CCW, AIR & TV,

J.C.Nagar, Bangalore-6

J

© The Superintending Engineer, RESPONDENT ;
Ciwil Construction Wing,

AIR & TV, (D) v G /Remns Too,
Madras-~5 : D e, G- X

0\O Exeubnlr €vhi~r g
D IVNIS g~ E . a\ R{C&T\],

APPLICATION UNDER SECTION 19 OF THE ADMINISTRATIVE M 2aS @OOO]%

TRIBUNALS ACT, 1985.

1. Particulars of the order against which the application
is made :

order No. SE(C)/M/1(7)/79-5/466 dt. 2.3.1995

passed by E.A. to The Superinténding Engineer (Civil),
Civil Construction Wing, All India Radio & Television,
Madras - 600 005 [AS ¥Q“ A~y "\

Trahsfering the Applicant with immediate effect from
Bangalore to Trivandrum, & posting one Shri G. Rama

Rao, D'man Gr.III of equal Grade from Madras Division II
in his place.

2. Jurisdiction of the Tribunal :

The Applicant declares that the subject matter of the
order against which he wants redressal is within the

jurisdiction of the Tribunal.

3. Limitation :

The Applicant further declares that the application
is within the limitation pe}iod prescribed in

Section 21 of the Administrative Tribunal Act, 198S5.

cee 2
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4. FACTS OF THE CASE :
a. That the Applicant is a person belonging to
the SCHEDULE CASTE, " LAMBANI ", hailing from
Gulbarga District of Karnataka State.
b. That the Applicant is a qualified Civil
D'man, having successfully undergone the
Course in Induatrial Training Institute,
Gulbarga. .
v ¢. That the Appiicant was registered with thé

Employment Exchange, and he was appointed
based on registration with Employment Exchange
on 24-7-1989.

d. That the Applicant had complet3d the probationary
period successfully as on 25.7.1991 as per
Memorandum No. SE(C)M-1(16)/92-s/359 dt.
8/9-7-1992 issued by the Superintending Engineer
(Civil), and he is deemed to be a permanent
employee for all purposes.

e. That the Applicant is working in CCW, AIR & TV
Station, Bangalore, from 24.7.1989, and has
put in a service of about 5 years 8 Months, and
on account of his completing premaekism probation
period successfully, he is due for promotion from
B s 25.7.1991, to Grade II and for which Departmental
| Promotion proceedings hav@ also taken place.
| A

§ ‘ . ’ f. That he is a married person, having two childran,
. : and his son Chi. Mahendra Chavan, has been admitted
" to Baby Class by paying heavy donation.

g. That his daughter aged about 2 years is undergoing
medical treatment for Fabril Consulsion for the
last about three months, and she requires further
& continuous treatment.

o h. That the Applicant has been abruptly transferred
§ with immediate effect from Bangalore Division to
Trivandrum Division to accommodate one Shri G.
Rama Rao, D'man, Grzde III, who has been transferred
| - from Madras Division to Bangalore Division, vide
| impugned order dt. 2.3.1995, both of the employees
transferred on grounds of Public Interest.

i. That two employees viz., (1) Smt. Shashikala Nagarajan,
is working in Bangalore Division from 12-5-1983,
and even after her promotion to Gd.II on 26.2.89, she
has not been disturbed, & (2) Smt. A.S.Vijaya, is
working in Bangalore Division since 26.4.1989, and
even after her promotion to Gradé II on 5.5.89, and
thus the above two employees have put in more than
12 years & 11 Yé&€ars respectively.

j. That immediately after the receipt of the order, by
his representation dt. 6.3.1995, SE(C), Madras was
rdquested to allow the Applicant to be retained in
Bangaloré Station for 2/3 years to solve domestic &
health problems of his young & tiny child by giving

medical treatment.
st

LI X 1 3
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That the Applicant has not received any
reply to his representation requesting for
retention in Bangalore for atleast 2/3 years
to solve his domestic/health problems of his
2 years old child.

That the Applicant went personally to Madras

and requested SE(C) on 7-3-1995 and requested
him to retain the Applicant in Bangalore Division
for 2/3 years on humanitarian groun & to solve
his domestic problems & for continuing medical
treatment of his 2 years old daughter, but the
SE{(C) refused to entertain the Applicant and did
not give proper audience.

That the Applicant's aged mother is residing

in Gulbarga, and she is under constant medical
treatment for hypertension, and in case of
exigencies he is able to reach his mother by
going to Gulbarga, and if he is transferred to
Trivgndrum, it would be practically impossible to
go to Gulbarga, at short noticeé.

Grounds for relief with legal provisions :

i. Transfering the Applicant far away from his
native place viz., Gulbarga, is against Govt.
order , Dept. of Per. & Trg. O.M.No. AB-14071/
27//89-Est. (RR) df. 29.6.1989, according to
which candidates belonging to SC/ST récrukited A\
to Groups 'C' & 'D! posts are to be posted, as
far as possible, near their native place within
the region subject .to administrativ@e conveniénce.
. Qs b Qe B-5, (AN W\
ii. Though Smt. Shashikala Nagarajan & Smt. A.S.‘dkaiW‘L
vaidya, working in Bangalore Dilision, have v
completed 12 years & 11 years respectively, they
have not been disturbed, which shows discriminatory
treatmént to the Applicant. oo PO Rneenen ™ 3.

iii. That the Applicant has been transferred with
immediate effect @ithout notice, which is against
the Qgﬁnciples of Natural Justice. :

ive That with deliberate intentions, no reply has
been given to Applicant's representation dt.
6-3-1995. QAD P QxR

Ve That the transfer of the Applicant is not based
on public interest, gut is based on prejudices,
regional and language feelings besides being SC.

vi. That instead of posting shri G. Rama Rao, from
Madras to Trivandrum, the Applicant has been
transferred to Trivandrum, justi to accommodatd
shri G. Rama Rao, being a Telugu man, and a
person from Andhra Pradesh.

vii. The transfer of the Applicant is against the
principles & practices of Administrative concepts,
and is bad in law.

| Wileooy -
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Details of the remedies exhausted :

a. Made a representation to the Superintinding
Engine@r (Civil), Madras, through proper
Channal on 6.3.1995, réquesting him to retain
the Applicant in Bangalore Division for 2/3
years on humanitarian grounds to solve his
domestic problems and for continuing treating
his ailing child.

b. Went from Bangalore to Madras on 6.3.1995 and
requested SE(C) on 7.3.1995 personally to
allow him to be retained in Bangalor@Dibision
for 2/3 years, but the SE(C) did not entertain
him and did not give proper audience.

The Applicant declares that he has availed of
- all the remédies available yo him under the

relevant xervice rules.

Matters not previously filed or p3nd with any other Court:

The Applicant further declares that he had not
previously filed any application, @rit petition,
or suit regarding the matter in respect of which this
application has been made, before any Court or any
other gquthority or any other Bench of the Tribunal
nor any such applicaﬁion, writ petition or suit is

pending before any of them.

Reliefs sought :

In viéw of the facts mentioned in para 6 above, the

applicant prays for the following reliefs ;

a. To set aside th@ Transfer order dt. 2.3.1995 ?

b. To order for retaining the Applicant for 2/3
ye,rs in Bangalore Division, and to transfer
him to a place near to his native place viz.,
Gulbarga.own pen Auide imbs o RN

Dept. of Per. & Trg. O.M.No. AB-14071/27/89-ESt.

(RR) dt. 29.6.1989 - as applicable to SC candidate. -

Ane -5
¢. Humanitarian grounds.

Interim order, if any, prayed for :

Pending final décision on th@& application, the
Applicant prays that the impugned transfer order
dt. 2¢3.1995 -~ annexure A-1 may be stayed, to meet
the ends of justice and equity.

5




H.A. SOMASEKHARAIAH, g a

10. Rarticulars of Fee paid :» @
P-0.m0: X 0b 028 120 & RGOl
Y- 10-3-AS . |

1l1. List of Enclosures :

A-1  Order No. SE(C)/M/1(7)/95~S/466
dte 243.1995 from E,A to S.E.(C)

A=-2 Representation by Applicant to
SE(C) dt. 6.3.1995

A-3 Seniority list of D'Man

A-4 Memorandum No. SE(C)/M=-1(%6)/92-S/359
dte. 8.7.92 from SE(C) informing about
successful completion of probation period
Weeoefs 25.7.1991

A=5 Swamy's Master Manual for DDOs & Heads
of Offics - Pages 116-121, Chapté&® 6 on
Transfer

A~6 Medical Certificatd8 from Dr. Venkatésha K
dt. 20.2.1995 regarding treztment for °
Convulsions to Applicant's young daughter.

A=7 SC Caste Certificate

o

ADVO FOR APPLICANT APPLICANEZ

9,086 :
. Advocate & Conveyanc ?Eﬁ‘ﬁ Freallon

No. 52, Chowdaswari Temple Street,
fﬁ%@%ﬁ%ﬂ%&n, S/0 Late Dongaru Naik, sofking zs

D‘ﬁan Grade III, working in CCW, All India Radio & TV,
Bangalore =560 006, do hereby verify that the conﬁents of
paras 1 to 11 supra are true to my personal knowlé&ge, and
paras to are believed to be true on legal advice, and

that I have not suppressed any material facg.

Dot

Bangalore, Signature of Applicant

Datd : 10.03.1995
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| v
to Annesyres ‘ A’ Cond I ’ in the interest
|
| | e omao iy
\Q;“H day of Jemmsey, 1995.

ADVOCATE FOR WHE PETTITTONER
\

JAYARAMAN B.COmM.,B T oy |
, \dvocate,

225, 6th Oross, Prakashnagar, |
BANGATORE \- 56 0 021.




( RN By
) GOVERNMENT OF INDIA

o OFFICE OF THE SUPERINTENDING ENGINEER (CIVIL) ‘
- CIVIL CONSTRUCTION WING @
ALL INDIA RADIO & TELEVISION
MADRAS - 600 005

'1Mﬁ9i5E(C)M/1(7)/95-S/ljé@ Dated: 2.3.1995,

® . . ORDER 0

The following transfers/posting in the cadre
of D'man Gr.III in CCW, AIR arc ordered in public interest

A with immediate effect.,
So:Noo Name & Designation Transferred Remarks
from To
041— Shri.Tukaram Bangalore Trivandrum Against the
D'man Gr.III Division Division existing
vacancy
2o Shri.G.Rama Rao Madras Bangalore Against the
D'man Gr.III Divn-II Division. vacancy of
Shri.Tukaram
transferred.

This issues with approval of Superintending
Engineer (Civil), CCw, AIR, Madras =5o

{
o N Yoot —
(Aégnmxumng 2-/2/95
Evo TO SOEO(C
for SUPERINTELDINMG ENGIMEER(CIVIL)
To .-
The individualse

Copy to:=
1. The Chief kngineer éCivil;-I, ccv, AIR, lew Delhi-1.
2., The Chief Engineer (Civil)=II, CCY, AIR, NewDelhl =2
3. The Superintending Surveyonr of Worls-I, CCW, AIR,
New Delhio. .
s The Executive Engineer (Civil), Divn-I, Madras «18/ Dwi.
Madurai/Bangalore/Trivandrun/Hyderabad.

5, Parsonnl files of the ca.ccruoed officinle.

A —— '’
T G -t E.i. TO S.E.(C)
Alrekd for SUFERINTEI'DING LNCGINeER (CIVIL)
dsoe n
A Aot



» FROMs
TUKARAM CHAVAN
URAUGHTS AN GRALE I
CCW,AIR & TV
BANGALORF 8

. TOs : .

THE SUPERINTENOING EilG INE:R(C)

» CIVIL CONSIRUCTION WING
ALL INDIA RALIO & 1V
SWAMY SIVAMANLA SALAI

ﬂﬁﬁﬂﬂﬁ:ﬁ
? | (Through Proper Channel)

Vs

Subite-ilequest for retaining at
Bangalore iivision.

Refs=No.S:(C) M/1(7)95=5/466,
dtd 2¢3.95.

Host respected Sir,

It 18 with great shock, I received your above sald order
transfering me to Trivandrua Tivision. In this connection,
I would like to bring the folloving gcnuilne fucts for your
kind considceration.

Qfferappointment, at this Lilvision and stuying in Bangalore
with my family consisting of two small kids. iy parents are
gstaying in Cultarga, for walch, I hove to make frequent visits
to look after thems Apart from this, my wife is suffering
from Thyroid and other health Eroblem s taking regular treate
ment at rledinova, Bcngilorce also have paid donation to
admit my son to & school in Dungalore.

-

Compounded vith all these problems, while managing all the
“ends with my mear solery, I cannot offer«to the standord off of
1iving compuritively froa that of Bungilorce If I am posted to

Trivandrum, ot this Juncture, it will become absolutely
impossible for me to lead the normal life and will be londed in

dileamn,

'; In order to mitigate my hardship end being & low paid
employce, I muy please be retained in Bungalore atleast for
another .vo or lhrce yearse .

I trust my request will be considercd -n humanitarion grounds
under your b nign patronsge.

Thanking you Sir,
Yours faithfully

(TUKARAM CHAVAR)
DRAUGHT SMAN GRALLE IIX

t-1)The xecutlive tngin:er(C),CCWAIR & 1V gBangalore=6
for kind consideration. J§§f&‘q£//é3%'7§'-
(TUKARAF CHAVA::)

Copy to

1

Thwe G
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! . GOVERMENT OF INDIA AN
T OFFICE CF THE SUPERIMIENUING ENGINEER (CIVIL) @@
Ny CIVIL COKSTRUCTION WING
A ALL ILDLA RADIO & TELEVISION .
: 0 ’
T.V.Centre Annexe
P.B.No.418
Swamy Sivananda Salal
? Chepauk
. Madras=-600 005
» No.SE(C)M-1(16)/92-5/ /% | Dated:08=07-1992
: “ "le
Y J
HENORAHDUH ' o v

The Superintending Engineer(Civil), CCW, AIR & TV,
Madras-5 is pleased to declare the successful completion
of the probationary period of Shri.Tukaram,in the post of
Draftsman Grade-IIéggorking in the O0/o The Executive-
Engineer(Civil), CCW, AIR, Bangalore)w.e.f 25-7=1991
and allow him to continue in a temporary capacity in the

same post until further orders.
AD

(R. KRISHNASWAMY)
SUPERINTENDILG EI&II\\EER{CI\IIL)
/

¢

- To
//ghri.Tukaram
Draftsman Grade-III
0/o The Executive Engineer(Civil)
Civil Construction Wing
All India Radio & TV
Bangalore=560 006

Copy to:= 1) The SSW-I, CCV, AIR, New Delhi-110 003,
2) The EE(C), CCW, AIR, Bangalore for information.
3) Personal Files
T L) Service Booke
5) PA to SE(C)o

:%\f:xl?\» _
SUPSRINTEEDING EMCIHWEER(CIVIL)

T Qﬂ”ﬂ Y
[ Fed

DSA/DD

QO




CHAPTER 6
TRANSFER

Recruitment Rules prescribe filling up of posts in most cases by direct
recruitment and by promotion. In some cases transfer on deputation is
prescribed as one of the methods. In a very few cases filling up of posts
by transfer is also prescribed as one of the methods.

Under SR 2 (18) ““transfer’’ means the movement of a Government
servant from one headquarters station in which he is employed to another
such station, either to take up the duties of a new post, or in consequence
of a change of his headquarters. Generally, transters are made in the public

interest. In some cases transfers are ordered at the request of the Govern-
ment servant.

1. Transfers in the public interest

The following types of transfers fall in the category of transfers in
the public interest:—

() Transfers in the same g}'ade within the prcscnbcd zone or
jurisdiction;;

(¢) Redeployment of surplus employees treated as trar:sfcr in the
public interest; and »

(i) Transfers on promc')tion

2. Transfers within thc zone, etc.—Transfer liability is prescribed for
different categories of Government servants. While All-India transfer
liability is prescribed generally for Group ‘B’ and Group ‘A’ staff, transfers
within a limited zone, c.g., State or Group of States, or Region only is
prescribed for Group ‘C’ categories. In Group ‘D’ there is no transfer
liability in most cases except within the jurisdiction of a Head of Office.
However, as a matter of policy and safety measure every Government ser-
vant is informed at che time of appointment that he is liable for transfer

to any place in India, mcludmg the Andaman and Nicobar islands and
the Lakshadweep.

3. Powers.—The authority delegated with administrative powers of
transferring a category of officials within a jurisdiction is required to main-
tain a seniority list of all such officials. Transfers are ordered in the public
interest for administrative reasons periodically or as and when a situation
arises. If a Head of Office has more than one office under his ad-
ministrative control either at the same station or at different places he
is empowered to transfer‘Group ‘C’ and Group ‘D’ staff to these offices.
Specific powers delegated by the respective depanmems in regard to
transfers are to be followed.
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4. Redeployment of surplus employees.—There is a scheme for
redeployment of surplus employees in an «office/department where a
suitable vacancy exists. Even before filling up of a post by transfer the
appointing authority is required to ascertain frorz the Surplus Cell about
the availability of a suitable person from such surplus employees as per
para. 7.2 of the Revised Scheme notified in 1989 (se¢ Chapter 2 also). Per-
sons redeployed under the Scheme will be treatzd as transferred in the
public interest.

5, Transfer on promotion.—Methods of promotion have been ex-
plained in Chapter 4. If the jurisdication of transfers is limited to a zone
there will be zonal authority to effect transfers. Such authority will also
deal with promotions of the particular category of staff. If a person
employed in a station is approved for promotica to a higher post and a
vacancy of such higher post exists at another stazion the person is posted
on promotion to that station. Such promotidn order automatically
involves transfer also. These transfers are treatec as in the public interest.

6. Service benefits.—Service benefits such z3 seniority, pay fixation,
T.A., etc., are admissible in the case of a transier in the public interest.
However, a surplus employee redeployed is not entitled to count past ser-
vice for seniority in the post to which he is postzd on redeployment vide
Para. 11.1 of the Scheme. . -

7. General orders on transfer

(7) Tenure.—Among the various concessions granted to the employees
postev to offices in the North-Eastern Region, etc. (see item (vi) of Chapter
31), the benefit of consideration for their trans’er to the place of choice
is available for persons who complete the prescribed tenure. A tenure of
3 years at a time for officers with service of 10 years or less and 2 years
for others have becn prescribed. For postings at other places therc are
no orders commonly applicable regarding tenure. Departmental orders,
if any, on this subject have to be taken note.of. In the absence of specific
orders it is the general practice followed by many offices that at least a
minimum period of 3 years should be completed at a particular station.
Under the provisions contained in SRs *‘a transfer at his own request
should not be treated as a transfer in the public izterest unless the authority
sanctioning the transfer, for special reasons which should be recorded,
otherwise directs’’. If an official who has comgleted a reasonable period
of tenure at a station requests for transfer to a particular station for per-
sonal reasons, his request may be considered and such transfer may be
treated as a routine transfer in the public interest, under the discretionary
powers vested with the transferring authority under SR 114.

Similarly, an employee may represent agaiist posting outside on per-
sonal grounds. When this could not be acceded to for administrative
reasons at that time he may accept the transfer. The authority may con-
sider his transfer back to the station at a suitzble opportunity and such
transfer may also be treated as in the public intsrest, though he might not
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-
have completed a fairly reasonable period of tenure at that station. These

are the points generally considered in exercising the discretionary powers
vested under SR 114.

(if) Posting of husband and wife at the same station.—1t is the policy
of the Government that as far as possible and within administrative
restraints, the husband and wife should be posted at the same station to
enable them to lead a normal family life and to ensure the education and
welfare of their children. As per the broad guidelines laid down by Govern-
ment the Cadre controlling authorities may consider posting of the spouses ‘
at the same station if they belong to the same Central Service. These
guidelines are to be kept in mind when routine transfers are made or when
postings on promotion are made. However, thesc are only guidelines and

nopMmandatory.
/.l.. D.P. & Trg., O.M. No. 28034/7/86-Estt. (A), dated the 3rd April, 1986. ]
(

iify Concessions for SC/ST.—AS_&_D_QW.
.14071/27/89-Est. (RR), dated the 29th June, 1989, candidates
belonging to SC/ST recruited to Groups "C” and ‘D’ posts are to be posted,
mmar their native place within the region subject to ad-

ministrative convenience. Same principles may be followed in the matter
of postings on promotion also wherever possible.

(iv) Concessions for Physically handicapped employees.—Holder? o:f
Group ‘C’ and Group ‘D’ posts who have been recruited on regional baz!
and who are physically handicapped, may be given posting, as far as possi-
ble, subject to admini<rative constraints, near thei: native places within
the region. Requests for transfer to or near their nztive places may also
be given preference.

{G.I., D.P. & Trg., O.M: No. AB-14017/41/90-Estt. (RR), dated the 10th May, 1990. ]
2
[N
8. Transfers on own request

(9) Transfer within the jurisdiction.—As mentioned in para. 2, an
employee may be transferred within the zone or jurisdiction by the com-
petent authority in the public interest. Sometimes the employee may ask
for such a transfer on personal grounds before completing the nor-
mal/reasonable period of tenure at a particular station. In such cases, the
transfer, if allowed, is not treated as ‘in the public interest’ unless the com-
petent authority decides otherwise. In all orders of transfer which ‘are
not in the public interest’ mention should be madec to that effect stating
that Travelling Allowance and Joining Time are not admissible. Wherever
this is not specifically mentioned, it should be taken as a transfer in the
public interest entailing travelling allowance and joining time. Transfers
‘hot treated as in the public interest’ will not affect his seniority, pay, in-
crement, leave, etc.

(i) Transferto an office outside the Jjurisdiction.—An employee may
also request for a transfer to a place outside the normal jurisdiction




prescribed for that category. As for example, if the jurisdiction is State-
wise, an employee from Karnataka may, for personal reasons, seek transfer
to an office in Maharashtra. If the request is acceded to, the transfer will
always be treated as ‘not in the public interest’, and the authorities have
no discretion in the matter. Such transfers to a place outside the jurisdic-
tion can be ordered by the authority who is superior to the authority em-
powered to transfer an employee within his jurisdiction. The employee
will have to forgo his seniority in addition to Travelling allowance and
joining time. However, his pay will not be affected.

(iff) Mutual Transfer.—Where a vacancy does not exist at the place
to which an employee wants a transfer, he may mutually arrange with
a person of his grade who will be willing for a transfer to his place. In
such cases, both the officials should apply through their respective Heads
of Offices to the competent anthority. Requests for mutual transfers are
generally conceded to unless there are specific reasons for rejecting the
requests. Such mutual transfers are permissible only within the particular
jurisdiction or zone prescribed for that category. Since a mutual transfer
is also on own request, it will not be treated ‘as in the public interest’ and
the employees will not be entitled to Travelling Allowance and Joining
Time. Their seniority will not be affected if the transfers are within the
jurisdiction. . -

v (iv) Transfer to other Departments.—There are cases where persons
working in a department seck transfers to other departments for various
reasons. Generally, such requests arce made when an emplaoyec wants a
transfer to a particular station where there may be no office ot that depart-
ment to accommodate him or no vacancy exists in the office of that depart-
ment, at that station. For example, a Stenographer or LDC recruited to
Central Secretariat Service and working at Delhi may seck for a transfer
10 a station in the South where there is no attached office. He may seck
for transfer in the grade of Stenographer/LDCto a Central Government
office in the South where therc may be a vacancy to accommodate him.
If the request is acceded to by the competent authority, the transfer from
Delhi to South will not be (reated as in the public interest and he will have
no claim for Travelling Allowance, Joining Time and Seniority. His pay
in the new post will be fixed under FR 22 which will protect the pay drawn
by him in the previous post. The period of service rendered by him as
Stenographer/LDC in the Central Secretariat will count as qualifying ser-
vice for pension and the leave at his credit will be carried over. So far
as the seniority is concerned, he will rank juniormost in the cadre of
Stenographer/LDC to all the officials in the cadre as on the date of his
joining the new office.

9. Transfer on reversion from the higher to the lower post.—If an
employee is reverted, otherwise than as a penalty, under the orders of com-
petent authority or on his own request from a higher post to the lower
post within the jurisdiction prescribed for both thé categories of posts,
his pay in the lower post will be fixed under FR 22 protecting the pay
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-7 drawn by him in the higher post, if he was holding the higher post on
) regular basis. (See Chapter 17— Fixation of pay). He will be given his due
) seni_ority in the lower cadre. On the other hand, if the reversion sought
for is to a post outside the normal jurisdiction, he will be considered as
juniormost in the lower cadre. Pay protection will, however, be admissi-
blp under FR 22. For example, where seniority list is maintained zone-
wise for LDCs/UDCs in a department, a UDC may ask for reversion as
LDC to enable him to be posted to a place in another zone. In such cases
the employee has to forgo his seniority in the lower cadre, i.e., LDC and
will rank juniormost to all the LDCs on the date of transfer.

10. Register for Transfers.—When requests are received from
employees for transfer to the place of their choice for various personal
reasons, the authorities concerned follow the method of maintaining a
suitable register in which all such cases are entered. Details of name,
designation, place where working at present, date of posting at that sta-
tion, place to which transfer is sought, and reasons, are entered. As and
when vacancies arise these cases are considered. While cases may be con-
sidered in the order of receipt of requests, the grounds on which transfer
is sought for in each case will also be taken note of. If the authority is
satisfied about the genuineness of more pressing reasons, e.g., medical
treatment, illness, etc., preference is normally given to such cases. The
period spent at the present station of posting is also considered.

CASE-LAW

(1) Representations against transfer.—Employees often come up with
representations against transfers either in the same grade or even on pro-
motions on grounds of various pressing personal problems. These may
be considered by the authorities sympathetically to the extent feasible. In
some cases aggrieved employees approach CAT/Supreme Court in the mat-
ter. It has becn held by the Supreme Court that it is not open for the
judiciary/tribunal to interfere in the matter of transfer and that any
grievance of a Civil Servant in this regard is to be considered by the Govern-
ment Authority (Shantikumari v. Regional Deputy Director of Health Ser-
vices, Patna Division, AIR 1981, Supreme Court 1577).

i
3

(2) Transfers in public interest not to be interfered with.—Transfer
‘ of public servant made on administrative grounds or in public interest,
i should not be interfered with unless there are strong and pressing grounds
rendering the transfer order illegal on the ground of violation of statutory
rules or on ground of mala fides.

[ Union of India v. H.N. Kirtnia, 1989 (3) SCC 455, Supreme Court. ]

Al TS

(3) Transfer of an indisciplined employee justified in some cases.—
The transfer of an indisciplined employee instead of initiating disciplinary
proceedings against him may be ordered in the interest of smooth running
j i of organisation, if it is based on facts. An office of department is a living

e e
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body which cannot be bound by hard and fast rules that should be followed
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inall circumstances. There may be occasions when it will be difficult, em-
barrassing or even counterproductive to start a disciplinary proceeding.

Therefore in such cases in the interest of ensuring peace in the working

place and the efficiency of the working of the organisation, the authority
concerned may drop disciplinary proceedings and opt to transfer the in-
dividual concerned to ancther place. In such circumstances, transfer may
even be in the interest of the person concerned whose life may be in danger.
In the instant case we have found that the order of transfer was based

on proper facts and hence the question of mala fides or victimisation does
not arise.

[ S. Rajasekaran v. The Union of India and others, 1992 (1) ATJ 169, Madras }

(4) Transfer on the request of the family member not to be treated
as transfer on own request.—It is difficuit to accept the contention of the
respondents’ counsel that the petitioner was transferred to Southi-Eastern
Railway at Adra at his own request in terms of Rule 312 of the Rules
relating to Seniority of non-gazetted Railway Servants. It is true that the
petitioner had made that request but his request was not considered by
the competent authority. It was on the appeal made by the petitioner’s
widowed mother that the applicant was sudsequently transferred on com-
passionate ground. Rule 312 contemplates a request made by a railway
servant himself/herself and not by any ‘of their relations. The scope of
Rule 312 cannot be enlarged unless the satire is modified to that extent.
Hence, we are unable to accept this interpretation of Rule 312 made by
the rcspondcms counsel. As a natural consequence, we must hold that

the petitioner’s seniority must be counted ¢a and from 1-12-62, the date
of his confirmation in his post.

| Biswanath Ghosh v. Union of India und others, (1989) 11 ATC 782 (Calcutta Bench.) }
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IN THE COURT OF Coxined A RS
No. OB of 1995

Plaintiff/s, Petitioner/s . - Defendant/s, Respondent/s
Appellant/s, Complainant/s, ' Vs. Opponents, Accused
Decree-Holder/s/Caveator : Judge‘gl nt- Debt tjs
O X ANE~~ U A T\~e T~ a/(Q3

CCuwv, D\ R TV, \r\o\A_}d\}v
i/\ve E‘: VN oN&RAA  ChaanAaan

the Dr\‘b\rg \ C-9"'V‘—b

-

"Nos in the above matter hereby appoint and retain

: H.A. SOMASEKHARAIAH, 8.4, LL.8. D.0B.A.,
Sri Advocate & Conveyancer

No. 5/2 Chowdeswari Temple Street,
to appear act and plead for me/us WPJE?\LW%GOE’G% and to conduct/prosecute defend and

the same in all interlocutory or miscellaneous proceedings connected with the same or with:
any degree or orders passed therein, appeals and or other proceedings arising thereform and also

~in proceedings for review of judgement and for leave to appeal to Supreme Court and to

obtain return of any documents filed therein, or receive any money which may be payable to me/us

2. I/we hereby authorise him/them on my/our behalf to enter into a compromise in the
above matter, to execute any decree/order therein, to appeal from any decree/order therein and
to appeal to act and to plead in such appeal in any appeal preferred by any other party from

any decree order therein.

3. |/We further agree that if i/we fail to pay the fees agreed upon or to give due instructions
at all stages he/they is/are at liberty to retire from the case and recover all amounts due to
him/them and retain all my/our monies till such dues are paid.

Executed by mefus this__ NOWY  dayof  SahCA 1925 at %O\qu\(w.

: Signature/s
Executant/s are personally known to me and he has/they have sngned before me

Satisfied-as to identity of executant/s signature/s NO/)/ ~ PC&MJ/”\
[where the executants/are illiterate blind or unaquainted with the language o vakalat)

Certif.ied that the contents were explained to the executant/s in my presence in \&W
fanguage known to him/them who appear/s perfectly to understand the same and has/hav®
signed in my presence.

Accepted Address for service
w Q H. A, SOMASEKHARATAH, 8.4, te.8. 0.1 s A.,
Y £ (VAL vlor: b o O V) A T (o] .
“LM.—’ . - No. 52, Chowdeswari Temple Street,
Advocate for WP BANGALORE-560 002,

Date: \O - % -\ O\g

Forms available at ; The Bangalere Legal Practitioner Co-op. Society Ltd., Bangalore-9




terms and conditions and covenants ha

)

partiailarly described in the Schedule hereunder anc here-~ -

referred to as the Schedule property, which was

acquire’ b the firstlreleasee, through a Sale Deed dtd,

0 21,5.1973, which instrumept was registered. as.No. 828/73-74,

in Pages 18} to 184 in the office of the Gandhinagar,

Bangalore.

AND WHERE2S, Xk sincé from the date of acquisition
of the Schedule ropefty,'the,Releasor,ahd the Releasee
are constitute a Hindu undivided fahiﬂy, joint in food,

wor ship and estate.\

AND WHEREAS, the\ said purchase of the Schedule

e

precperty was made by the Releasgé, with his own moneys and
without any aid or cont bution from the said family or

T . »

its estate, and whereas i m%ﬁe circumstances aforesaid

the schedulevpropérfy\be;onlé?abgbluteiy to the releasee
as his separate property:but”évértbléSS it is necessary
and éxpedient to hayé_a in pursuance
of the consideration,amount of Rsal,75,000/- égreedato be
gid Dby the Releaéee.§ndvthe Releagor and in cpnsideration
of the receipt of .the same as afqres id, the folloWiné

-been agreed upon by

the Releasor to avecid future disputes an _diffefences in

relation thereto, are as follows: - - P

l. The Réleasor has this day received & .Rs. 1,75,000/-
from the Releasee in ¢asﬁvbefore the Sub-Registrar being the
full and final sSettlement of his claim in the Schedule
pioperty the receipt of which sum the releasor has hereby

acknowledgesd,
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RELEASE DEED

) \{?is Deed of Release is made and executed cn this
the

\
\
\
\.

' day of February, 1995, at Bangalore City

BETWEEN

shri M. Parama Purusha,

S/0 shri P. Muniyappa,

\ aged about 37 years, :

'\ residing at No. 2/2, Lakshmi Road,-
\\Shanthi Nagar, Bangalore.

hereinafter caf\sd as the Releasor of the One prt which
terms and expression shall unless excluded by or répughant

to the subject or ‘context be deemed to mean and include

his heirs, legal representatives, successors, executors,

administrators and a&ssigns

AN D

Shri P. M niyappa,

s/0 Late Papanna,

aged about years,
residing at No. 1/1,

17th Cross, 7 Main road,
Thanappa Garden,
Sampangirama Nagar,
Bangalore = 560 Q27.

hereinafter called as the Releasee\ of the other part

which terms expressibn shall unless \excluced by or repugnant
to the subject or context be Seemed to mean and include

his heirs, legal representatives, successors, executors,

administrators and assigns

whereas the immovable property4bearinglol§\§os %3 RIkhW

274 and 275 and present situated at 17th Cross, 7th Main

- Road, Thanappa Garden, Sampangiramanagar, (013 Sampigehalli

Layout) Bangalore = 560 027, measuring East to West 23 Feet,

and North to South 50.% Feet which is morefully and

* o 0 2.
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~ In the High Court of ¥aw
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Advocate :

_ Between
SOMASFKHARAIAH, 8.4, tt.0.8.5040 —
. Advocate a Conveyancef \UK&*\WC\'\%@\/\

No. 52, Chowvdeswari Temple Streel,

BANGALORE-560 002, and
S25RE mltadimg Rreaimen(©)
(e VON- W VON A\ v T
SI. Description of Papers Court fee affixed
No. present on the paper
1 Index
2 On the memo of Appeal/Petition/
Application
3 On Vakalath
4 On Certified Copies
5 @n process fee
6 On Copy Application
7 A SR .
8 | s
9 e
10 | e s

Number of Copies Furnished :

Other sid Served: {
(o eneet @ INE
Advocate forﬁ\:‘\a\a&ca\\r— o | %
Persented 02% /3 [ ﬁj

Received papers with and’
Court-fee lables as above

(> €T

Bangalore..

Date © 2.3-3-\1949 o Receiving Clerk
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APPLICANT

BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL,
BANGALORE BENCH

MISCELLANEOUS APPLICATION No. 1 OF 1995

in

ORIGINAL APPLICATION No. 923 OF 1995

Shri Tukaram Chavan,
Draughtsman Gd. III,
0/0 Executive Engineer ,
CCW, AaIR & TV, J.C.Nagar,
Bangalore - 560 006

- Vs =

(1]
[N
L]

The Superintending Engineer (C),
AIR & TV, Madras-5

RESPONDENTS

2. Shri G. Rama Rao, .
Draughtsman Grade II1IX,
0/0 Executive Engineer (C),
.Division No. II, AIR & TV,
Madras 600 018.

BRIEF FACTS LEADING TO THE APPLICATION :

The Applicant humbly submits that he has filed
the above O.A against the orders of R-1, transferring
him to Trivandtum, as per transfer order as per Annexure
A-1, and this Hon'ble Tribunal was pleased to order main-

tenance of " STATUSQUO ".

The Applicgnt is filing this M.A for amendment of
his O.A. under order VI, Rule 17 of CPC read with Sec.
8(3) of the Central Administrative(Procedure)Rules, 1987
for addition of Respondents and additional Qrounds uyder

para 5 of his 0.A. (Page 4), after sub-para vii as follows

“wéw/

e e 2.
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The Applicant submits that by inadvertance, the
Executive Engineer (C), Civil Construction Wing,
AIR & TV, J.C. Nagar, Bangalore - 560 006, who is
the Reporting Officer for the Applicant has not been
included &s Respondent. Also, the transfer rules,
19(c), Section 8 =~ Transfefs, page No. 62 Of CeP.WeD
Manual, Volume I, the Superintending Engineer (Coor-
dination), ReXkx dadwvas &egiem, is an authority to

.

be consulted, and the transfer of C.Applicant has

" not been consulted with SE (Coordn.) and hence he

has to be added as an additional Respondent.
Therefore, the following two Respondents are to be

added as Respondent No. 3 & 4 :-

i. The Executive Engineer (C),
Civil Construction Wing,
AIR & TV, J.C.Nagar,

Bangalore = 560 006 RESPONDENT No. 3

2. The Supetintehdin Engineer '
(Co-ordination), © 019%\€C}nVW“€-GAQF\eN&-

Civil Construction Wing, e¥© RESPONDENT No. ,
AIR & TV, Madras—Region, P\ Lo\ AR ?"ﬂ&\\w V-
Badrage DRV, \\Q 90\ ' ' ‘

Additional Grounds to be added after para 5 (vii),
page 3 of the 0.A.

viii. In accordance with Rule 19 (¢, Page 67,
Section 8 - Transfers, C.P.W.D Manual, Volume I,
Staff Establishment, Organisation & Office
Procedure, Lower Division Clerks, Stenogrgphers
and Draughtsman Grade III are not normally
transferred from one station to another. There-
fore, there is no justification for transfer of
the Applicant, who belongs to " SC " to be
transferred from Bangalore to Trivaﬁhrum, and
his vacancy so caused to be filled up by a°
Non-SC transferred from Mgdras to Bangalore,
inst@ad of from Madras to Trivandrum.

iX. - . As per Rule No. 2 of Transfer Rules, Sec. 8,

as far as possible the transfers should take
effect after the end of the financial year/
acedemic year to minimise the hardship/inconve-:
nience to the staff, whereas this transfer is
done in gross violation of the above rule with
a prejudiceal mind, and hence is liable to be
set aside.

o W
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Xe Despatching R-2 to Bangalore with undue haste

‘ even without allowing him to utilise joining
time shows the prejudicial and vindictive .
attitude of ‘the Respon &nt No. 1 which is totally
unfair and needs adverse consideration by this
Hon'ble Tribunal. :

xi. The sum total of the attitude of R-1 is to pursue
his prejudices against the Applicant who,is a
" SC " , a Kannadiga and belongs to Karntaka, a
Bangalorian, which goes against the fundamental
principles of the Constitution of India.

xii. Any other ground/s that may be urged at the time
of arguments. -

3. PRAYER:

For the facts andvcircumstancqs stated above, the
Applicant.abovenamed prays that his application.be
allowed as prayed for, for impléading Respondents 3 & 4,
and for amendment of grounds urged, by addition of
~grounds viii to xii in Para 5 of his 0.A. In case his
above M.A. is not allowed, the applicant wouldvbe put
to insepérable‘loss and legal injurf, and on the contrary,
no hardship or inconvenience would occasion to the
‘Respondénts, and hence pr_.ys for allowing his MA in

the interest of justice and equity.

Whsoesss

APPLICANT

VERIFICATION

I, Tukaram Chavan, S/0 Late Dongaru Naik, working as
D'man Grade III in CCW, AIR & TV, Bamgalore - 560 006, do
Bereby verify that the contents of paras 1 to 3 contained
in pages 1 to 3 are true to'my personal knowledge aBsd are
" beliefred to be true on legal advice, and that I have not

suppressed any material facts.
o ‘ oM
Wses s

Bangalore, ‘ Signature of Applicant

- thz} -3-1995
/.

-

o

L~
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W:s follows :

BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL AT BANGALORE

APPLICATION No: 923/1995

Between:

Shri. Tukaram Chavan. ‘ .. Applicant

And:

The Supdtg. Engineer, Civil Constructions

Wing, AIR & TV, Madras and znother. K Respondents»
) REPLY STATEMENT UNDER RULE 12 OF THE

ADMINISTRATIVE TRIBUNAL (PROCEDURE) RULES, 1986.
r— -~

3)9%
Q:ﬂ / The 1st Respondent, abovenamed, begs to submit

1) The Respondent No.l denies that the contents of
the application except those which are specifically admi-
tted herein. It is admitted that the applicant belongs
to Scheduled Caste, he was recrui%ed to the post of
Draughtsman Gr. ITI, his probation period is.also comple~ -
ted. The applicant was recruited and posted to Bangalore

where he remained bekyond his normal tenure which is only

~four years in his case. In the order of transfer, the

question of promotion does not arise as alleged in the

application, thé same does not have relevance with the

- transfer order issued by the competént authority.

2) The applicant has mentioned in the application:
about marital status, number of children who are going
to school which are not relevant to the impugned order of
transfer. The applicant bears All India Transfer liabi-
lity as per the conditions of the order of appointment,
which he accepted. .The applicant submitted his repre-
sentation, in the said representation he has mentioned

about ill-health of daxghikzx his wife, the said averment

¢
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made in the representation which is at Annexure A-2.

3) The service of the applicant is liable for
transfer at any place within the territorﬁp?’of India.
The servlce condltloqéof the applicant are governed
according to the order of %xzmz<appointment. Due to
economy drive imposed by the Government of India there
is 10 percent reduction in staff strength. A copy of
the said Government Order dtd. 9-2-1995 is produced

at ANNEXURE -R-1. Consequently, one Division under
southern zone was abolished, the incumbents working in
the defunct division were required to be accommodated.
suitably among other divisions in the zone. The 2nd
reSQOndent-was transferred from defunct Madras Division
tQ'Civil Construction Wing, AIR, Bangalore and he is
repofted for duty on 10-3-1995. A copy of the order of
transfer dtd. 2-3-1995 is produced at ANNEXURE -R2.

The 2nd respondent has reported for duty on 10-3-1995
fore-noon itself. A copy of the said report is marked
as ANNEXURE -R3. The order of transfer was served on
the applicant on €-3-1995, the applicant was supposed
to report for duty at the place where he was transferred
imm&diately withouf any delay. Instead of reporting for
duty he availed CasuaL Leave for four days. Immediately
he approached fhis Hon'ble CoUrt/Tribunal on 10-3-1995
and obtained the interim order of stay on 13-3-1995.

As on the date of filing the application there was no
vacancy at Bangalore because the 2nd respondent had -
already reported for duty at fore noon on the date of
filing the application.The applicant produced the interim
order of stay granted by this Hon'ble Tribunal at 4.30
pem., only to oblige/honour the orders of this Hon'ble

Tribunal, the applicant is attending the office.
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4) The allegation against Smt. Shashikéla Naéarajn,
and Smt. A.S. Vijaya with regard to continue their ser-
vices in the office is not relevant to the<s?ryice of
the applicant, the said officials are beloné{ Gr, II
but the applicant belong to Gr. III. The l§€/;espondent
has got powers and he is the competent authority to
transfer the applicant working in Group- C cadre within
his jurisdiction i.e., Madras Circle. The Madras circle
consists of Andhra Pradesh, Karnataka; Madras ' and Kerala.

The transfer of the applicant is made within the juris-

diction of the 1lst Respondent.

5) The Respondent submits that the applicant is
working for the last six years at Bangalore, the tenure
period 1s only four years. Hence his representation.

could not be concezgfd for his retention at Bangélore.

A copy of the order dt. 10-3-1995 is produced at ANNE-

XURE -R4. The said order was communicated to the appli~
cant onl§ =3-1995. The Réspondent submits that the reguest
of the apblicant for his further retention for two to
three years not'reésohable as he already over stayed

beyond the normal. tenure of four years at Bangalore.

.The 1st Respondent gave proper audience and consideréd

the case of the applicant sympathetically and after
MU ).." d‘
patient hezesn

e

the representation.

\

s
the applicant on 7-3-1995 and rejected

6) The mother of the applicant is riot staying with
the applicant, she is residing at Gulbarga, the reguest
of the applicant cannot be considered only on the ground
that he has to look after his mother because she is depen- -

dant of the applicant.

7) . It is submitted that the applicant was.recruited

and posted at Bangalore, the nearest station from his
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native place Gulbarga, he was retained at Bangalore for
the last six years‘beyond the normal tenuré of four
years, he is due for transfer. As per the administra-
tivé convenience, the applicant was retained within the
southern zone as hei%fibelongs to weaker section. The
lét respondent has not violated the directives issued
by DEot. of Personnel and Training dt. 29-6-1989. The
éervice part%@glars of Drafightsman Gr. II are not at
all relé@@%@io the transfer of Draughtsman Gr. III.
Only to Zz;%use the matter, the applicant has mentioned
about the service conditions of Draughtsman Gr. II.

The applicant is nét entitled for any kind of notice
before the order of transfer. ‘The fights of the appli-

cant erenot violated under the impugned order of trans-

fer. The service condition of the applicant are also

~not changed. There is no violation of principles of

natural justice.

8) The 1st respondent has received the representa-
tion of the applicatimm on 9-3-1995 and the same was
considered duly applying the mind of the competent
authority. The applicant waé inf ormed the said decision.
It is submitted thaf the 2nd respondent is also working
in a Fadfe of Draughtsman Gr. III who is also belongzaégz/
to Weaker section. If the service of the applicant is
continued at Bangalore it amounts to violation of the
Govt. Order dt. 29-6-1989. There are no vacancy at
Bangalore to accommodate the applicant. In view of
attends
the interim order, g the applicant is wmg*fgg‘at Banga_
lore, the lst respondent has to pay the salary to the
applicant and the 2nd respondent. There are no funds
for payment of salary to them beyond the sanctioned

strength.



-8

9) The 1st Respondent has not shown any favourtism
to the applicant, the applicant has not mentioned about
the malafides. The 2nd respondent was postead to Bangalore
because that the division at Madras was defunct, the
applicaht had aiready completed his requisite tenure.
The lst respondent has no other way tp fill up the post
at Bangalore by transfer from Madras to Bangalore.

The applicanf has no right to ask his transfer to nearer
to his native olace, the discrifionary power 1S vested
with the lst respondent. The 1lst respondent has con-
sidered ali the material facts and the equal opportunity
to the applicant before rejecting the representation.
There is no violation of procedure and the Govt. Orders.
The service of the applicant cannot be continued at
Bangalore, if his services are continued he would be
excess over the sanctioned strength of the Civil Divn.
Bangalore, as the 2nd resoondent has already joined

and reported as per the orders of transfer dt. 10-3-95

at forenoon.

WHEREFORE, the lst Resoondent orays that the
Hon'ble Tribunal may be pleasad to DISMISS the aopli-

cation with costs, in the interest of jus tice & equity.

ADVO CATE/|FOR LST RESPONDENT.

VERTIFICA
=

I, K.P. SANKARA N, son of K-P. Chathan aged

about 49 years, working as Execttive Engineer (Civil),
Civil Construction Wing, Ali'India Radio, Bangalore, the
representative of Ressondent No.l, herein do hereby verify
that what are all stated in the above resly are true to

the hest bf my knowledge and I have not suporessed any

material facts.

BANGALORE ;
Date: 2 -3-1995,
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~Governinent of India . /

Directorat=z. Gzneral s AllIndia Radio
(Civil Construction Winqg)
LR RARER :

-

No. R-33022/29/94-C4, I N2y Oelhi-1, the Sth February,1995

In pursuance of Ministry of Information and
Broadcasting's sanction leztitar No.11011/1/94-8(AR) dated
199% regardimg zbolition of posts in Civil
"Construction Wing of All India Radio under -10Z seonomy
cut, 354 post- in various disciplines of Civil Construction
Wing of All Indie Ralio ar2 shwwn in tha ernclosed ANNEZXURE
are abolished with «ffect from 9th January, 1995.°

th January,

c ,\»—— -
&‘QAU:;Z’////
( S¢K, Mohin®Ta )
Supdt. Surveyor of Works-I1
Tel: 3710054 '

~Copy tc ¢ =
1. The Chief Contrulizr of Accounts, M/0 Information &
8'casting, Shastri 3havan, Wew Delhi.

2. The P&AO(IRLA),M/0 I&3, AGCR Building, New Delhi.

3. All B&AO, ALl India Radiz, D21lhi/Bombay/Calcutta/Madras.
4. Coordination Section, Deptt. of Expenditure,M/0 Finance,

New 32lhi. ‘

5. DGAIR/E-in-C(AIR)/(Dcordarshan)/CE(Civil). I/11/Chiaf Arch.
6. US(3R)/Us(80)/U5(Fin. I1)/YS(Fin.II) /o 133, New Delhi.

7. S54, 1/554. 11/554.111/52(Trg. )/554(Elact, )/ALl Sr.Architzcts.
8. drchitects/Sr.7.G./F.0./E.G.1/2.0. 111, ‘

g. All Supdt. Engine=r{Civil) and (El2ctrical).

10. £x, tngincers(Civil) =2nd (Electrical).

1. Admn. I1/Admn, IV/Viq, Saction of M/0 I & B.

12.  °  Scer Sactinn,/S.V 3zction/Via. &ec/Security Cell.

13. All Secticne/Units of CCW(H-Qrs. ).
14. C.R, folder in C4,1 Sucltion.

/ .
‘/_\ Al ':/L:QQ__
N ( m/s. Nagra )
X?Nﬁ) Section Officer
%7 fsr Director General,
Tel: 3710382
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. GOVERNMEMT OF INDIA -8 P
OFFICE OF THE SUPERINTENDING ENGINEER (CIVIL) ;ﬂ;/ﬁx .
CIVIL CONSTRUCTION WING . !
ALL INDIA RADIO6& TELEVISION 5
'~ MADRAS - 600 005 Y
ﬁ /) Wa’/&/’(
No«SE(C)M/1(7)/95-S/ 4 (4 Dated: 2.3.1995,

ORDER

The following transfers/posting in the cadre
of D'man Gr.III in CCW, AIR are ordered in public interest
with immediate effect.

-.-._.-0-.-O-O-.-.-'-.-O-.-.-.-'-0-0-.-"-.-0-0-.-0-.-.-.-0-

So.Noe. Name & Designation Transferred Remarks
from To
1« Shri.Tukaram Bangalore Trivandrum Against the
D'man Gr.III Division Division existing ]
vacancy ‘
‘2o Shri.G.Rama Rao Madras Bangalore Against the
D'man Gr.III Divn-II Division. vacancy of
Shri.Tukaram
transferred N

This issues with approval of Superintending
Engineer (Civil), CCW, AIR, Madras =5,

(A.VIJAYAKUMARg
E.A. TO S.E.(C
for SUPERINTENDIMG ENGIMEER(CIVIL)

To 4
The individuals.

Copy to:=-

1. The Chief Engineer ECivilg-I, CCw, AIR, New Delhi=1.

2o The Chief Engineer (Civil)-II, CCW, AIR, NewDelhi =2.

5o The Superintending Surveyor of Works-I, CCW, AIR,
New Delhio —

4, The Executive Engineer (Civil), Divn-I, Madroes =18/ DwTiL
Madurai/Bange¥ore/Trivendrun/Hyderabad.

5. Personal files of the concerned officialse.

E.i. TO S.E.(C) 3/q5
for SUPERINTEI'DIMG ENGINEZER (CIVIL)

dse



Government of India
office of the Exeecutive Engilasr! ~
civil  Construction winggZAl ZipilTaRa - v
NS adrag 17

. oo ‘. .64, _":G§NIO. Chetty Road ¥ -
: . U AT ey
oo \ S PRI [ R ‘. . j/, . C\\/?D/ .\, \
No. COM)1( 5)/95-5/Dne11/BleH . NN\ 7 B.3395
A A N N\ I

I S
Rt 1
A
e gdpacity: to
pétruction wing,

. the.
'the Office of the Executive Enginedgef, Givi:

All India Radio, Bangalore vide SuperI'S{ pfineer(c), Civil
Construction wing, All India Radio & TV, MEEPHT-5 order No.SE(CIM/
1(7)/95-8/466 dated 2,3.95; Shri G. Rama Rao, D/M Grade III is
relieved of his duties at this office on the afternoon of 08.3.95
with the instructions to report for duty to the Office of the

sxecutive Engineer(C), COW, AIR, Bangalore.

He should surrender'im%édiatély t

! ' Tdentity Card and
other articles issued to him for official use.; '

" (M.B.A, KHAN)
. EXEQUTIVE ENGINEER(CIVIL)

Shri G. Rama Rao, D/M Grade III. i‘fu}pr<;
Civil onstruction wing, : y\:)

all India Radio
Division II, Madras-17.

opy forwarded for information to:

1, The Chief Engineer(C)-I (By name shri S.K. Mohindra, SSW),
Directorate General, CGivil tonstruction wing, All India Radio
New Delhi.

2. The Superintending Engineer(civil), Civil Construction wing,

‘A1l India Radio, Madras-S5,
/é{/The Executive Engineer(C), CCOW, AIR, Hangalore - shri G, Rama Rao,

D/M Grade III has not availed @./RH during this Calender year,
and his Service book alongwithLPC will be sent in due course.

4, The Pay and Accounts officer, AIR, Madras-4

5. Bills (2copies)/Service book/Personal file/ArO,

i3,
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Prmesas Y

Government.ef=fotdiel
Office of the SuperjntefidingwEnginees(Civil)
Civil Constructifr Wing—:~All India:Radio
Madras-600 005

W

| \42° ‘Y

No. SE(CM-1(5)/94-S/ 24 __ Dt. 10th March, 1995
- ,:"‘. L ‘; —— . ) LN
'\/ ’) \ 3 ) ‘/O‘ ’ ")"r

The representation bear 6.3.95 submitted
by Shri Tukaram Chavan, D'man Gra ing in the office of
the Executive Engineer(Civil), Civil Construction Wing, All India
Radio, Bangalore is considered carefully by this office. His
such request for his retention for further 3 years at Bangalore
cannot be conceded for administrative reasons.

He may please be get relieved at the earliest making way
for the incumbent on transfer to Bangalore.

ol -

(V. Radhakrishnan)
Superintending Engineer(Civil)

Shri Tukaram Chavan

D'man Gr. III

0/o the Executive Engineer(Civil)
Civil Construction Wing

All India Radio

Bangalore-560 006

N.0.0.

,.-Shri K.P. Sankaran, Executive Engineer(Civil), Civil Construction

Wing, All India Radio, Bangalore-560 006 for information. The
enclosed letter may please be handed over to Shri Aukaram Chavan,
D'man Gr.III.

Superintending Edgineer(Civil)
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BEFCRE THE CENTRAL ADMIN IDTRATIVE TRIBUNAL AT BANGALURE

APPLICATION No. 923 of 1995 (%§2
- Between:
Sri. Tukaram Chavan. .. Applicant
And:

Superintending Engineer (Civil}),
CCW, AIR, Madras and another. .. Respondents

The Respondent No.2 begs to submit as follows:~

(1) The Respondent No.2 is working as Draughtsman
Grade-III in the office of the Executive Engineer (C),
Civil Construction Wing, All India, Radio, Bangalore,

since 10-3-95 at 10-o00 A.M. and putting the signatures

~in the attendence Kegister.

(2/ On receipt of transfer order dtd. 2-3-1995 he
undertook the transfer immediately thereéfter, and join-
ed Bangalore Division on 10-3-95. The Respondent -2
belong to Schedule Caste and considered as weaker
sections of the Society. He is entitled for better
consideration of the Government in the matters of

transfers etc.,

(3)  This respondent learnt, that the apnlicant

has made false statement. Vide Miscellaneous anpli-
cation that the Respondent -2 is non-SC candidate. His
such statement is contrary to the facts. The Respondent-2
belong to SC (copy of the certificate is enclosed at
ANNEXURE -R1. It is the evidence that the applicant
furnished wrong information before this Tribunal only

to get the interim order.




- -

.

(4) The order of transfer is in the interest of
public, this respondent has not influenced any body

and there are no malafide against this respondent.

“(5) This respondent has apnlied for casual leave for
S days i.z. from 18-3-95 to 23-3-95 and he has not handed

over the charge to the apslicant.

Wherefore, the Respondent -2 prays that the
Hon'ble Tribunal may}be pleased to dismiss the appli- -

cation with costs, in the interest of justice & equity.

Deaz

[4
Respondent.

v
\

ADVOCATE [OR RESPOMDENT -2.

VERIFICATICON
1, G. Ramarao, s/o G. Anjaiah, aged 32 yeafs,
occ: Draf tsman, Grade III, working in the office of the
Executive Engineer, CCW., AIR, Bangalore- 560 001, do
hereby verify that the reply statement are true to the
best of my knowledge belief and information. I have not

sudpressed any material facts.

: BANGALORE; //L e e
\f ' Dt. §0-3-1995. 2nd RESPONDENT.
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® ANNEXURE-ITI | % o { / 70

FORM OF CASTE CERTIFICATE

This is to Certify that the claim of Sri/SmttKgm?Z;......
e EORTALBAMARRL
son/Daughter/Wife of Sri G YNNG A...ANd Al H........
of ...Qﬁm.ﬂi.(’ Ll"\’m Vlllage/'l‘won ..U\J ‘thL)?-SJ.....
Mandal .S ALSAMAA A, .. ..., District of Andhra Pradesh State

has been verified as per the procedure laia down and he/she C

belongs to ....ceCL &JMQ!L ét“te/’l‘prbe Communlty which

- in recognised as a Scheduled Caste/ Scheduled Tuibe/Back-Ward

&

Class under.
*The Constitution (Scheduled Castes) Order, 19%0,

*The Constitution (Scheduled Tribes) Order, 1950.

*3.0.Ms.N0.1793. Education dated 28-9-1970 as amended
from time to time vide S1.KOev:e..... Group:

® % ¢ 8 08 0 00

As amended by the Scheduled Castés ahd Tribes Lists (Mo-
dification order 1956). The Scheduled Tribes orders
(2mendment) act 1976.
2. srifemt/kam. .5 ONTA RAME EAQ. ... . and
"kis/her family ordinarily reside(s) in Village/Tewm GAMD’ G U
oA WR Y L., Mandal K..ﬂlj HAL ... .District/Divi- -
sion ¢f the State of Andhra Pradesh.

STATION: NUYYURU ,

A i R \-\y r%ar 4
] “» : ‘ S%éﬁm URES &E ‘ Qfg
D AT E: 28‘8\ C?C)' ‘ lCE. :’
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL AT BANGALIORE

M.A. No. 1 OF 1995 IN O,A.N0.923 of 95 Chﬁgéf—£>

Between:
Shri Tukaram Chavan " ee e« Applicant
And:

1} The Superintending Engineer(C)
AIR & T.V,Madras-5 Respondents

2} Sri G.Rama Rao,
Draughtsman Grade-III

0/0 Executive Engineer(C)
Division Nol.II, AIR & T¥W,
Madras=-600 018

ﬂgcd-cqmm Lo Sy rer

e 31-3-95 .
Z*QBJRﬂTIONS TC THE MISC. APPLICATION FILED BY THE APPLICANT

1¢'  The Respondent No.l beds to submit as follows:-

The Respondent No.l submits that the powers are vested
with the_reépective officers of the Civil Construction wing bnly.
The applicant is furnishing misleading information in the matter of

the authority vested vggfgé in transfering Group III Technical Staff,
eb—"" )

L]

The competent authority is as under:
" a) In 1972 when the Civil Construction Wing was formed,
Director General, All India Radio, delegated Administrative
and Financial powers to various officers of fhe Civil
Construction Wing. It clearly shows that the Superintending
Engineer is the Competent Authority to transfer ﬁon-gazetted
staff working under him within his jurisdiction in the Circle

Copy of orderc Annexed R1}

. . " ) 4
b} Director General further &#&iced that the Group 'C' staff
'!-I‘-‘/._

technical in Civil Construction Wing i.e. Junior Engineer(Elct.}

=

Jumior Engineer(Civil) Draughtsman Grade-I,II & III shall be
Zonalised, The Authority for transferring the incumbents

&
within the Zone and one-Zone to other is zlso spceified

~

(Copy of the order dt.9.2.93 annexed R2)

CoNtQeececelacss



This order is without prejudice to the rights of the Government of
India to transfer these incumbents out side the Zone as per. the terms
and conditions contained in their offer of initial appointment

(As per Annexure R3)

As per these orders Superintending Engineer (Civil) is the
Competent authority to transfer Group {C' technical staff within

‘the Circle under his jurisdiction.

-¢) Director Géneral order contained in item 2 azbove are
further clarified vide oréer.at.A8.7.93¢C0py of order Annexed
R3). Hence power to transfer the applicant is vested
with the Syperintending Engineer(C},Civil Construction Wing,

All India Radio,Madras,

Reply to 2 viii,

In respect of averment contained at item 2 viii page 2
Oof the miscelleneous application, the contention of the applicant
is\ﬁotally denied, The applicant is working as Draughtsman Grade-III,
He is transferable on All India basis as accepted by him in the

initial offer of appointment.,

C"“,
The applicant executed his option Zone ‘as South. According to

such option, he is transferable within the States ofiéndhra Pfadesh,
Tamil Nadu,Kerala and Kafna;aka including Union Territories of
Pondicherry and»Andaman(Copy of the option Ahnexed R5)The applicant's
éonﬁention that the vaéancy created by hié transfer shall have to be
filled up’by another candidate belonging to.Schedule caste is not
maintainable., In this particular case, incidentally the incumbent
transferred to Bangalore in his piace by. name Shfi G.R 4%5%9 is also

'belonging to weaker sections. He had already under‘tgé%'the transfer
and joined at Bahgalore on 10-3-95 Forenéon.The appl;:Z;;’furnished
wrong information before the‘Hon. Tribunal that his substitute by name
Sr{ G.Rama Rao is a non-SC candfdéte. Whereas, Sri Rama Rao is a

N

S,C. candidate,

~Contd....3.----



-3 -
2 (ix) With regard to the averment contained at Z(ixf of page 2,
it is stated thatvthevapplicant was transferred as a matter of
exigencies arisen due to abolition of the Civil Division Office
at Madras, came into force with efrecg from 9th January 1995
(Copy of the order annexed R 6). Such abolition is consequent to

Government of India's decision for effecting 10% economy,

The applicant's such transfer is ordered on 2hd March, 1995,
Incidentally, its enforcement is coinciding with the closer of

the Academic Year,

2 (x) In respect of awerment contained at 2(x) of the miscellaneous
application, it is stated that the applicant had neither the
jurisdiction nor the necessity to dictate ternﬁ?%é Respondent-II in
the matter of his availing joining time etc.ﬁbg;ri Ge.Rama Rao,
Draughtsman Grade-III was relieved by the Executive Engineer(C} and

not by the Respondent-Il,.Sri Rama Rao jbined at Banvalore on 10th

March,1995 on his own and not under any compulsion,

2(xi) With regard to the averment contained at para 2XI of the Misc,
application it is stated that the. contents are unfounded,baseless and

are made ro malign the reputation of the Respondent-I.

Wherefore the lst Respndent prays, the Honourable tribunal may - be

pleased to dismiss the misg. Application with cost,

VERI FICATION

I, K.P. Sankaran, Son of K.P.Chathan aged about 49 years; working.
as Executive Engineer(Civil)Civil Construction Wing,All India Radio,
Bangalore, the representative of Resp,ndent po.l herein do hereby
verify that what are all stated in the above reply are btyite to the

best of my knowledge and I have not suppressed any maéérial facts.

Bangalore,

Dated: €8-3-1995
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losx. 13 of
Voi.II.

ot
Ot
.

34, 36 SR 302 &S8¥0.70 of
Apox. 13 of FESits
Vol.IL.

35, a0 SR 312(s) and S¥ .72
of Apox. 13 of FE3Rs
Vol.II

(D e tan o P

/
-6 -- /
".—a—.—(-.—,."."c"'-"' —-"."."."-—3—0—-—-" od
L <
— —q-—.—',—-g—-r-':—v" -".“o":—'."o.‘" “‘-u-'s"'l'-; N
() Tp dechoe Gontroliing.

officcrT ) cs(C)

{b) Controlng officer for &l
the otficers of the ding
(oxzop b Sapdt. Engincet, o
Senior Arcnitect, Surveyor ,
of wqu:) ond o)1 Heeds of .

Divisiotal ad Sub-Divisionrl ‘
of ficcrs : :

To maicc >ules for tho guidonco
nf Bontrclling Officers = : ',-C:'\-"'(C)

Full powtT /

To krant 1lcave sther than v
specizl disnbilisy Iecve to:
Government Scrvents . /

. Full power o cuthority competen

to. 411 up the post of the
Governacat Scrveab,if it werc
veernt’

Class -II Engineer Officer BT 404 (o)
Hon-Gazetted I NI
To gemt paternity leave and

Hospital liave -~ Full power ¢BC)

Pow.r to grnt extended

joining time - upso 15 days

£o5 all thc memb Ty of

staf £ in Civil Gonstructicn

Wing : C e B,
To pertﬂ,t'c&lculatibn of

joining time by ~ Touul,

othor then thotb orcincrily .
uscd - Milh powcr E.D.

-

5 oxtent joindny time witrin

_the usxdpuz of 20 deys sudjsch:

) . . ovs . B
ty cLrisin conlivions

: =f(n)\
A0l powrT a =(c)
To we-~v o .’;o'-f(‘-rn-:zf:nt ST VN

on lcave ne OCLni in oceunziich

nf A Tosidcncs - Tull owiT R

. t.0.

1

LT R0t AN S Sm et
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726, 41 S 315 (1) & Siio. 75 To suspcd the ~llotment
of Appxe13 of FeSlis  of o rrsidemce — full »owel
Vol.I1. , in cnse whers the pericd
S for which the rl"*'oxu)t 01
the residenct is sus.CndGa-- . }
doos not cxcced two mo“uhs. o L.
=7, 42 .Sk 313(3) &Suo.'h Power to allot Tosidences
" of dppX. 13 of F&SRs of which tac aliotount has B
Vol.IZI. becn suspended - F\LLl powur o R.0.
30. 43 SR 71 i4) &odo 75 Power to ~pprive sath*lmts - .
of appxe 13 of PeSlls Fudl power - .. B.O.
ValL X2

9, . 44

(11)

(1i1)

11, &6
42. &

43, &8
dé, 49

SR 316 % Slo. 77 of

Lpor. 13 of FSis
Vol.Il1.

Iten €1 of Apsx.1i3,
of FaSiis Vol -
S 322(1) (n) &

an z31(1) () .

Ttem No. 87 of Lpo.
13 of Fédhs Vol 11
SR.322(1) (h) and

sn 321(1) ()

- Tteo Now. 95 of

hp"x. 15 O l‘wL‘S
Vol. II - 9L 1o, 222
(z) & Sk ¥0.331(3)

13 of F*“"T‘ Tod 11
St 325(1)
Sit 334 (1)

Q)

Tioo Ho.35 of ~DuXe
z of Fi8ks Vol.ll-
L z03(2)ésiasi(?)

T4ca No. 87 of ApXe
13 of FaSLs Vol JII ~
sn 325(2) (o) ~nd

SR 334(2) (b)

i T
15 of FSils Vol T
Sie 325(2)(2) &
352(2) (@) .

"Powcr to permit an officer
_to storc furpiturc ctce in
~ residence dwring

tenpar Ty
cbscnce - Full powcr . B.0.

Po-xT to estinntc rrobnble
cost of mpintiamct ~nd
repnirs of Governm-nt rusidencc=

Aull Tover CE(C)

PRowcr to fix mrccntngu to ¢
~donted for calculntion of

f‘ﬂst of meintenonce add TEPQLTS ’
t5 Govt. rusitences - Full power C2(0)

Psucy to r-vise emount or
T)’“"Cen“rg( referred to in

SRt No.32 or 31 -Full power CE(C)
Cow.r %o dctorcine rent Ior
corhain ecrvicts At the

- - IR TRl
catimated crpitod cant-Tull nower  BD(S)

Fower Lo Acteridne cherges for
— o - . e ]
cloctric oner;y md Jntcr mad

noters - Bdl DowsT 2.0
Towcr to fix chargua for uie
clcciric cncry mad wolcr whTs
no metars are rowvitid - =210 moulr Y
Power %z cnnd ths capiwil
cos 4 montiormas in cisusc () )
V1) 52 C0s Z2512) o
nd (2){1) X Zis ToNR) o
53:(2) - full poweT 2o



a6,

47,

\ 484

-

2e

Se

Se

S -

w
< @

50 Iton No. 69 of awcx. 13
of FéBRs Vol,II -
rroviso to Su 325(2) &
334(2),

51 Scction I cf dpx. 3
ol F&Sits Vol-II.

52 Scction I of Lppx.3 of

58%s VoloII and M.H.&
0M. No.4/7/6R.PS dt.
32,11.1956,

53 Scction II(b) of apox.

3 of F&Sits Vol Il &
M, T&B lcticr Yoo
12(1) /68-B(M) dated
28,10,1958.

54 . Soction V(3)-ibtc 3 of

Lpox.3 of Féis Vol.II
ard M/F, 0. Yo,
F.7(¢0)B.1V/55 dated
29,3.1953.

ITI-GIVIL SSWICE

than 15,100/- a math,’

* 10

a nunber of
aurpong of
chrrpes fer

Vow <TouD
regileaces D31

ry— Fad
09sCS AC.;» ox

cloctsic vmorgy, wetcr and
mcters - Tull iower C2(C)

dppsintiacnt of ¢ pUrson oer

25 ye:rs - Full. power c(c)

Reeruitment of ¢ £irson obclow’

18 yuars cf age te clcrical
pests fillcd without refaroneo
to U;.j?lS.C - :'holc,xﬂ,tiort ’..-.PtO

1 year _ CE(c!
sautiorising o Govt. sorvent

te mwocwed o duty to any part

of Indip - Full powcrs-—

Gezottod Officcrs GE(C)
Bon-Gazetted Officcrs E.O.

Appointment of a suvbstitute

in plrcc of ~n absintec on, -
quar mtinc leave - Full ~ower

provdéed that tho absence

docs not excced 30 deys end the .

pay of thc abscntoe is not mere

CE(C)

ECTLATIONS

ticle 411
Lrticle 421
Irticle 122
wriclc 422
&riicle 483
SRt 120 & =0z =F
of Lyyx.id of 4t

- delegatzd

Gouncin; the eriod spent in
tr~ining ns scrdce gqualifring
fer ':,n.,wu., - To the cxtent

to DC C3(C)

Antresnociive commuvation
of sks.nce without ligosc
into linve without -
Foll ogwuer

1 1n.,’v ‘F‘"L.S —~

CI(C)

Condonrtizn of inicrrupitions

in ser-ricc- Ml oueT 8Z{3)

cZ(C}

T osCTVACS ¢
moiic sl sor el fante
yocity for furthior
o~ Tull noesr o,

-

- cuo).
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6, 12 |Arzicle 915(~/<1v)

7. 13 Ahrticlc 915(c)

Se 14 4Article

I7- @IVIL

A A¢mit serAce on e belic o
4
kv

Fad

Ta £
2 . [T L 1 4 R

sritten goporens ond collotiral

fusrosocctiw cffect to

. . !
correncendnt Af pmsion whin _
dclay in (pulication ic

suffici-ntly ¢y’ inci- Full pow.r

i
'
i

PisT I (OOMUT“TI()’]) RULES™

twla
Sce JIV,

V-GEIE AL

P00 TAl RULES

Comutn*l:n of mmesion to Clas 13/

Cles: IV = full power ED.

(1953)

1. 1 Grlt-863
Sec,V

2., 2 GR-78

3.. 3 G"lk b?B a4 &
¥/F, No.F.11(13)
B.II (A)/Sg @ adod

1ie-el959.
C':L\.-B’,7

GiR~90

Se S Cri-18:

5., & GF-100 & 191

Distritutiocn
Porliement
construction

of grents voted by
in rcspeet of Civil
Ving) - Full power

Mdtcr ation of dnte of birth- Full
_ powcr in rcspect of Non-Gazethed
3tef?

5.0,

Investination of ~rrear claims
Claims upe € ye-rs oL.

Gezcticd. 3(C)
Nob-Cezetiwa ..
Lrresrs cleols of wersons not

sorvice 8.0,

in gavﬁrnmtn
Fixrticn of ~meunt of [x‘;rmb::e.nt ~2vance
ther is no 4iflironce of

oo the AC md ThS

M™1E poweT
unto the

corps of Topumint

“"\,\,”‘bl Nt Cresi3-
ot

L e et oin Wl

Ceh onTiny edvenan o
:"").,‘:Jn‘ 3 i
- -~ \
C;_.(G,
At >
Tonasee O
~ b
C TR \J_d(u/\
- - ! . - ~
(ll) IAOEA. \“,‘T_‘. !"_:L,/SCQ;I,\,T;; el @
PR - Qo
(13i) G-eles A R
R PR IR
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¥/Lew Notific ~tion

iy, Fo17(1)59-9,
d,"_t@(_’. 27 ol’; JGO .

—do-.

'

GF1-205

8e GF-216

10.

3‘]—.

—— e s

12.

SRR 12 ¢ D) et
.. Py

of Lypxr.ls 2

-2 - W7 T

G

- e ..
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a4 : FaJR X SIS T .
34 min-s of Yorbgast Dexd
- . o aan = aa N2 e .
vo1-tin:; to moust Suilding ’
b . AR
v el e i
o~ . .« fal IO S R >
55 pingd o7 G Forns 22,23,
'S i b - b [ N .~ o -
D apd 25 ToLauil W ¢ MV
Indiia)

cdyanctSe

S-1n of trasfiT

v.hicles

fron Goverrment—-rull

Ldv-nce for purchosd

- clothini
Covt. s-T

5f motor-
acd with ~lvenct
7oWCT

azeas

of Worm
b Glass. I:,L'[ pr_Clg)ss Y
7-n% who is noctd at a

hill sb~ti~e for
nst less i twel

~ ncriod of _

ye ronths=

Full nowr

WLv-net of Py amt Tde

tr ~nofer to!
(1) Peroopint
~ (Gazct®d

Govt. s&vents
or Non—Gazcttcd)—-

Full poweT

(11)
(Gazetidd

TC'_’l’;_JI;.r_‘I“y Govte

secrv-ntbts L
nd Non-Gezetied)

Full subject %o

provision of

c=(C)

.

.y B.O.'

.

B

E.Q

..

".od squate suraty.

Ldvence of r avolling dllowence
to a retiring Govb. servent 1o
enoblc hio to proCCé:d to e

plece

OCT nennantly aftcr retirime at ~ =11

. PC WeT

Ldv-nce of Tu for “journcy on
tox. tof '
(1) rex amment Govh, SELVS e
i) Terporary Govh. sorvont
sukicet w0 surety of a 2-°
GoveTamind STV

Av-ce to covEl
~crsonol
~ miTicd

s
Ragvtc)

G*.- = AT

T ~nv Vs

+ 2 pavy - - e e

conoin LNy Chnar s fabaas
- s - B} R

Trarsliing SATCNSES URES

; S T

or Hour /inTlTiox

wC s BT MOVL.

t

were he intends to reeide |
AT
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- '::.":/‘150 GHL 2%5 [Fercc ts Covh. serv-nis to en-bll
torm b oavedil oI e L oave traveld
cohielcsim - Full vouer . .0,

Griv 236 Wive e of oy oon the 2ve of inror-
t-nt fostivelc to non-7azotted Govi,
scrvants in recciit of besic pay not
€cceding pr, 375/~ pons incluiing
siiler cotimorics of stoff in
iniustrial. ostablisiTwents ~ni elso
wosl-chaczcd staff catitled to | -

y , porsion of GoP T, benefits ut otk
a tie staff paid fron centintncies -
P11 mwer . |

| E.C.
Llvanct to a non—pzetted Govt,.

corvont wmder his odidnistrgdve

con@ol wiose o Rrty, nov able

ot imuvable, hos wen substan-
tially ~ffectid or domazed in en
. ar<a which is decligred by Covt,
‘ ' to hove been affectcd by a

lso : 150

16,

17,

16,

7.

GFR 255

GE 259

calam ty - Full jower,

14 vancs
Govt,

odTanci

for lav suits to

natural

wihdch

B.0.

is a party - Rull oower, G3(C)

in lieu of leave

s-laxry to

, ‘ a Govt. servant.who mroccads oi
: ' lezvr. for g period not less then
one month/30 days.,  Full “ower,

Gazotied §

- Non-Gozetted
Ziceution of form of Security Bond
(G 30) (GFR 31) to be executed by
a Govte strvent handlins cosh,

B.0.

i13. GHR 27¢€

stores, (tc, 5.C,
- TNETI A P T AT meTeo : - SaTT A
VI~ DBECIION OF FUICDLLL LOWIS WWIn3 (1958)
1. 1 ule 104 Yower br oleelore Uiced of Cfficl! -
Sec VI ' Frll oower, CaL(
2. d, Scheiade V Continert ~xoantitirs -
FoN - T . -
(1, wsworwring = [0, 0O PeT mnnuk B
iy 2-ch 2-8C, e
s PRV SN R R - i
Ute 55 2,0L0 Snxito
. :‘('1;._:‘
SzcetCiner 10 3,000 C_ ")
.
1 LR 2SN
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12,
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50 ) 4' 5‘
."."‘1"0‘."0"."-“0“ - -"o—.—,—-"p'—-‘*‘o- —f—'.-"\".—.l-'ﬂ_.—l-.f"’.—.-.
en 1 of Lnnex. Tower Lo urcnas: o:_cvr‘es for '
‘bo Schedule v. Sffice usC — Full Tower CTrTe
feglacen-tt &
LéAition-t Syeld el
Iten 3 of- innex. Caveyerct hires
to Szhedule V. ' N s
‘ o (¢) Cozcitued Officers nC
(b) Others 3.0.
Iucm 5 of annexe RKloctric, gos & water o e ygcr K
t, Schedule V. Fuil power. 0.
I-en 6 of 4&miXe Fixtuse gnd farniecs -
%o Scha Vo Purchosc end Tevalss - A2l peweT
(i) Ipte ises, 00 Paa: XL ~ffice Ll
(ii) O ST 7512, £0U ~30o-.. QL)
Ttem 7 65 hnnex. Freisht & Avﬂrrﬂc*o/whnrfqb -
to Sche Ve charges:
() freight cherg’s - full mower 2.0
\;1.1) derurra.‘c/wh@fafe chargcs~
RSnzso - m eaCu cgﬁbq
(2) Not dus to meglicence
uptc 35025/“ .

Item O of {nncxX:
to Sch. Ve

Ttzm 9 of anntXe
trO' SChu V.

Item 11 of iann€X.
to SC hav .

(b) Exceeding f:.25 ond
ot cases.

ire of Ou.lCC‘ furniture, elect'ric.

fms. noats 2s, cuolers, cleck

call 'JCll‘s:--
rm/

Ov=r s .-5b, - -do-

,-u—“‘

men T

Ir.a*Timents, minor =gqi-
' anmnl

-:;-E'F{‘O ‘«(- k-»u'

S0 c,:c q ¢ =_::

~né

nor o PPT offize




12,

1s,

-

W=

14,

15,

. 18.

Ttem 12(1i) of
lancx, to Scn e

Iton 13(i1) of
Lonex, toSeh,V,

Ttem 1¢(1i) of

Lhnx, to Seh, V,

ten 15 of

. N T
.'L‘JLI. J\-O QC‘:‘IO

P

: AP BER
13 1=
R SadPT o Wi i e Tl Sl R R i Rl T L R t—-'
‘te 5'
b R Sl Rl tanl Sl R L P R e R R et Rl e Sl R

(b) irbitzation cascs - F:l1
OWCT in ¢n5¢ of gabthoritics
vesttd with powers to rofir
Cosls deouraowldion:.
ota f—I‘ETlS- us. ~,-500 in <ach czse,

(,111 Ro-imburs:. 10'1t 5% ly";).\ CRIENCLS

incurred by Govt. servants in
cas™g arising sut of tacir
oirvicial dutivs.:
(1) £ case@s in wiich paymnt is
to b mad. atb rates mdvised o
Low Ministro, 5,0, .

Othair casts . GZ(0)
(£1) Other caarges upto R0 20 BWQO°
. Bayrng Bs. 500/ C2(0)

/
g%a:.:?té'iéﬁcc Up-keep end ripairs CE{C)
to motor vehlclcs ~ Full power:

Upto 1542,000 E..,
Beyond Rs. 2,000 - CB(G)
Meunicipal tates end taxtis w
M1 power, B,0,

Petty worls end rcpairsie

(1) Exccution of p:ttery works
-nd sxcizl rzpairs to Govh,
ownet buxildiacs mclu'*lng
Sanitary fitiing, watoer
supply, clectric installae
tions in such muiliings and
repsirs Lo such instaliations -~
F5.5,000 in each cnse, 2.0,

(11) Ordinery Teoirs to Gov

h.l141n S - Full JWET E'OQ
(iii)Iicp.;irs ena 2licrations to
nired :od roquisivi om-.d
b—‘tildin:s - .lyuoo -,
cnnon no*—:ﬂcl.-- ing axc
- . . T.-\
fre3D pur amUas rLauTing. 1.0,
ostal snd BCITTTao 0 Chariws:
e of
ciC .
I
hall o
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Tten 16 of .

17

b
)

16, 16

13, D,
190, 2
=, 22

T

anncxure to
Scijedule-V.

Iiem 17 of
Lnnexure to
Schedule-V,

Iten 18 of
laneyure o
Schdule-~V, .

Iten 19 of
Jnneyxre to
SCthLle—Vo

Tten 22 of
lnnexure to
Scrnedule-V,

Izem 27 of
da e %o
Schsdule-

‘*:u.- o

LTon
T

IR

S T AN

R
D}

T .

P.- - ’::

ST

1)

(31)

TR
o h O

Qthz™ cases

work iz wimcuted | |
3 ~ Full Dowrs

£or ¢ Tond

loc:l nriniing and

bi}"_f‘l’iﬂf,n '

v ~ o

15,1,00C/~ per annun

icatiinst—

0f irial =ubliccetions -
Fll Dowtre

MR
T XA
—_——r

(1)
(a)

(b)

(14)

Repairs to z2nd ramval of mechinery
(vherz the empenditure is

Non=Of ici.l matlic iiocns—
All ecre
Nrdingr- Of ice oc-ormodsiion

whoz2 thd occonio atinon ic

Ltiliscd entircly for ths
office - 8.7,500 per mmnun at

2 Mairas

Bombay, Czlcutta an _
at

and iG 500/~ per month
other places.

Woere the accormodadion is-used
partly as officu enl partly as
resifienct- i.s.. 00 per onth at’
8:)..19:.;3', Culcutta anl Hefas and
18 .aEO au ot‘ﬂ"" placcs..

For r*siu mtial and other
purposts - i, 300/- peEr anman

Initial sznction
Continuation

not of

capitel naoture)- Rl power
taflf poid fro. i contingncits-
Pl ower
(a) Local wmr y
Starre = .8,3,0
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I.cn 24 of
~ 4nne:nize Lo
Scheduls—V.

I:cn 25 of
] ' inne-ure
f - : Sch du;L\':-V.

I:.em 26 of
Lonexure to
Schadule=V,

..'»-r-',_v./—.'—.r_‘,_'_.'-—«{_"-."‘._—.-—'__.—_.v_..—.—',_ - = o —
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(b) Local ;urcba.se of rubber
‘stepDS -“"” officeé stalgs-—
(*)_U & 123,250/~ 1n " each cnsl
cha \3.250/‘ in each cast

Stor:gt

(1) Stor s r quir.d for works-
Al p‘o'.x.-:‘

(i1i) Cter lrwu, thit is, stores
T: quaed for the¢ working of
and cstablistnent - Full ower .

Upto LS. 1, 00/
Beondl 3=.s.1, 500/-

Supply of unfforms, badges ad
sl T articles of clothing, etc.
ad washin~ cliowance = Ful.l mwar

\
feledione Charges:
Full powe
Payrent of tclevhon? bills -

Mull Jowﬁr(t.ﬁcept poweT to sanction

4..1

| coansctions),
Rz ‘?,6‘, Iten 27 of Tents <,:1” GCuzp furniture e
‘ Lnrsszc to Rl po“rcr
' Schedule-V,
25, ‘= Itcn 28 of Typcwitirs, calculating machines
' Aanexure to etes | s slacenent
Schedule-V, 4d23 tional 3
Ministry of WS Cendemati-n of tyTemiters
Mo SP-I1-34(2) ‘
Ate12. t.50

T - CoMDTLA I0Y OF TTSGi AL

1. 1

Relc 109(2)

| ) S ‘
DCpa‘c-r fron rrac-dure reiagtin

ustoty of Goeranwatb Horfy
as aid doum in sale 109(1) -

‘or th rotention of

. \ B ;
urdisHurasd Jgy =t 2llowancls
of I'an—‘Gezej;to* stablisharnt for
oy riod rot c-m;j-;v;fm;f thres

B
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)
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b

Bty O
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1 Rule 12 Crant of spclal teppor: Xy sdvpicc-Mull power .2,
Sec JVIIT ) l
2¢ 2 . wulce 1S Final withdreavel for woctir - cpot of hi bow
education .- Iull poweT ' =l

Je

2. Se

Ge

7 Tals 15

4 .-tale 15
5 . Rulc 23

B Rule 32

: b
Final withdrawal fer hcws ¢ building urposc
‘Tull power i oo,
|
Final withdrawal for nezting cxpmditre
on marrigges - Full mower .

Manner of recovery of bonus roecived on o

policy financed irom G.F, fund -Full powes .0,

Mode of repayment, on netwn to duly of the
arownt drawn waile rocecding on leave

1.

preperatory to rctiropent- Full power E.C,
IX-SPEOI.L FOWAS DELEGIED TO DIRTT0K GRANZRAL, 4ALL INDTA DEDIO
: A-ADMIMIS TULTLVE POUES . '
5 Min.of IB lctte: Powr to trausfer officers within G.G.W
No,1/6/66-3(B) (1) Gezcttcd upto lcvel of Eaccusive fegr. CR’. ™%
datod S5.1.1967. (ii) Non-grzotted. ~ . 0.

2

3.

4.

Sa

Se M/1&B lcttor No.
16(14) 52-BI, ét.
4,10.1952.

9, MI&B lctier No.
25/14/65-B() ,
dt.27.3165."

11. Rule 7(a) (11)
of the Bules to
regulatc the gramt
of edvance b2

M1l vower to allow tho usc of tre orfficinl
trznsport in cases WheTC i% is considerad
4o hC in the intcrist of the scTvics Gx

Towsr to gorrmit honding/texing owr of charge

of an officc 2zt o plazct othvY than hoolquar TS

in casc of 0.0 stoif subject To the condi-

tion thet no ¢xira capendibur: 1s ceused in

ony casch .

(e}

Central Givi. servenis
for the tuilding “te.

of houscCs.
12

5

64,4%.2.3.6

al
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to tixc.

¥/F (Depti.of Teqr .

Honetnz, .0,
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prisd of ons 0T ~Ptor the coiry of .
the stizudatod 21icd Wl X maashe, GL(S]
) Powcy io Topt coniXniniion fox
o . LD S s e (OSSR
O M. No.9 (1_1)—3I_L(3)/ duts in Sorb, wlice” o0 wunadl, .
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'  'B_FINANCIAL POJESS

., - - Contirmance of temrorgry posts:
| Class IT posts CE(C)
Co _ Class III/Clzss IV posts E,0.
2. 4. M/1&B letter . {(a) Power to exscute derartmentally pothy
: No.15(14)/52~ works and repairs costing not imore han
fbuildings'owned by or hired by iR e

irrespective of the fact whether the
of fice of CPWD 15 located at a place of
; not. Where the offl of theCF4D is not
2 located, this powé» can be exercisel upta
a limlt of Bs.50C0. :

{b) Power to maintain departmentally laina and
gardens in premisca owned or hired ly A4IR, E,0Q.

i j BI, dt.4.10.52. Bs.2,500 in eack case in respect of
T
I

L 3. 1N Min, of I&B Power to sanction direct rurchase of stares upte
S letter No. Rs.25,0C0 in each case, exceps items fér which
' 1/17/6e~B(8), rate/run~ing contracts have teen entered {nté

| dt. 31.12.88. by DG 3&D subject to the conditions leid down

in thz late Deptt. of S&TD O.M. Wo,6/8/66-PI,
dated 14.10.1966.

f - The above mentionod monetary limits of direct
: . - purchase apply to the wvalue of cach article er
\ . , class of similar articles or inter-comnected

3 articlecs purchased at one time, Ths indcngs

g o : should under mo circumstances be split up %o
bring them within the limits now prescribed.

Thesc 1limits shall not apply te items fer
which rite/Tunning contracts exist. For such
items the aprlicabdl: limit will be R, 500 in eaeh
caso and not cxcecding k.3 000 in thc aggregate
in any on: yoar will contirue to apply. It will,
Lowsvar, be open to the indenters concermed to
foersard ineir inlents below the limits new pres-
cribed in the above para, in each case, to the
DG &&D and i%s sub—oriinate Orgnnisationg, where
the sboras caniot be comvenicently obtairned by
them directly. CZC

4, 11 M/I&B letter Power tn sanction dir:ct purchase of stores-upto |
No,12(3)/63-B(M)  a limit of 25,000 in @ach cnse in an crergency.CI00
dt. 18.6.63 :

5. 12 M/I&2 letter Unist Rulz 379 of CTRs Vol.I, rower 1s delegated
No.5(23)/65- te thz DG te sainctinn alva~ce paymant to Govi.
D(P), At. of India Unlertakings for 1irect marchasce of
4,11,1965. storas urto a limit of £.5,000 in cach cass

where such an alvanc: pasmeni 1s stipulated by
the Unlertakings s pur their normal

PT0.
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1‘ M/IED 1utier No . siring °F oAt LT giretion =7
12(22)60-4(“ gitos-Dow T 7 ST S oo oeinas
dt 15.,12.1% g0, %o hir™ te;xiis in tonnt” iem W
st.lzctizn o= sit o TR LA T
Cal has 16'3 ot oan At - Snnion
officeantine ¢ 7.ne of 4h. icTal
Govern: .~-1t sannot X avail€t of. The . . C.
: cotusl (.,#‘3.1 Adivus, ircu":t‘-d by
“ ) : . Qfficyrs|oa n vin of texdcs ,
' ) o in this ecwcticn oy be -~ginbursec
to t'nfm.\
v | 3e e M/153 1ctter Moo Hirin: of transoort for cmvf -7anCce of storus-
' 12{24)61-3 g(p) 111 FowT %o sencidon cxpepditure on WY ing
_dated 24,11.1961 " of t.anspor+ for jonvayonce of stcres
\ ) " and corrizendunt urto Bs.ls 0CO in scch ©28¢ for exch
L No .. 0 (27)6-—- B {pi) ¢ifice of MW sa.bg ot to & naxdiud of
: a'bud Feb, 12885 Re.6,000 weT me2 th _‘on‘ed ther. 1s
! no Covernment 4ransport Deloniitd te
“ ) ' GCW. at $hab pl,,.CEo DR
10, A M/1&B 1s%ter N0 write oif of lossest~
ti(i;) éﬂlgéf G2 : (a) Gasb e,nd'stamjs, srTecoVET D18
g oo * loans and advances end loss
of Tevenul.

Power tO rite of £ of losses
up*o -3 10, coo( Ten 'I"xousand
on}) in ecsh ca&¢ ip respeot of
1r*ec:ovc1” sble 10ssCS oy T and,
gheft, 0° . <1i7nce or oh op Cazu3ES,
ATVl derq that (1) b= 03z doés not
1ig5olost 2 o 4 fect of s]stu“ the
ame r@ T 1o of which ¢ ~iTES the
ordzrs pl Wik T aut‘"o*:,t“ ard
(1i) the 1oss does nod ilsﬂose
S€T 1ous r‘«-ﬂ_:. encs on Y ~ard

) £0LE iniivi Augl officeT or
of ficsTs w»\,h aicht 2053ibly
cail for discinlinary ¢ ~C tion

recuiTini the OTSET3 ~f nignsT
suthor ity

e o~ 3an - .
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6. .13, M/I&B 1.tter
pee Na.12/25/60-
. B(M), 4t.
11.5,62 and
M/I&B l:tter
° .+ No.l/6/66-
. - B(B), 4t,
. 12.5.57.

‘Passengar Car 10

A4
‘T e
!
T R i R R e R i P ) ol‘" Te T 7L
tarms and coanlitinng n* surple, eifsre

ra<ing such payment DG ob‘uT‘ ”°t is{r
rimsgl?® that the iqtzrost of Govu is
suticiently safugu;rizﬂ in tie
trausactisns in ths avent of T?t rinls
beirs foun? ghort of lefec jv,.' In a1
such ecases, a bill ‘B1séd oan Pctuaﬂ
r-asurﬁm‘nt mst b ~btaiml As soon as
pcisible alfter pﬂjﬁ:ﬂt has beon m2lc
f-: sabrission to the 4.G. " crnearned,

Povr to rurchass uty ears other than
stiff cars (including Statidn Wegnns
usel as Staff Cars) for the Stations
a~l oth.r Subsrdimte 0ffices of Cau,
through the uzual Gowvs, Chanrels in
r“PliC”“ nt of the 2xisting vshicles
whan thoy become unserviciable,

subjz zct to the fellowing c0ﬂ11t1ﬁrs'

(i) ipecific btulget rrovision, fuly
" aprroved by the M/Fin, =t the
rri-bulget stage exdsts.

(1i) The mver is ot exzrcisall ?j
re-1orrepriation of funis.,

(111) Elipibility of a vabicle for
roplhcement is detsrmined on the
hsis of th. d~t~ given in
either column 2 or 3.

TyTe of Life Milea-e covered
. vehicle in by vshicle
yTs.

1 000
Jeop 3 1.50,C00
Goeds vahicle o 2. 50,000

(tv) derlacerant 0f vehicles 15 sanctisne?
only aft:r cbha 2ining a cortificate

from tho rroscribe) technical authors ity

to the 3ff et that th: vobhicls is ant
fit for anr furthrr Teanoric uze,

FPower t5 sinetin cxronlituie . hiri-=
of taxine mhomiea ~t corratittv mites
subject ha wwvalla™lie 5f tun’sz B
r.ogister s showi e

vu;rnse fhr gric)
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1‘ M/HI—B l‘fttc}r }]O . :;l:‘in_— AF Iz _"j. o 9_— s
1'2(22) eO—B u\(.) sit"-\S“:}:)‘.J F . . - ~

Yi. 15.12,19€0. TP taiics in 77 a1
: L L T

ge.lzction pI sit ~ Lo
Col has :16'3 o onz Lnnf pit S5 -oion
Officcan:'.f‘.‘r‘.e cmE .08 of '-;'.--;7/ icial
Governa-nk sonnot X yniler ofe Tas
acturl e-,%jm-.ditu:, i:cu"-;cd s
0fficvTs|on wiyir of beid?s ‘
in <his erpoction By be -Ginbursec

to tacm.

-t
(@]

EET M/1c2 letier No. Hirin: of traasdort for conveyancs of stores-—
B 12(24)61—8(14) 111 FoweT T2 ¢ enciion <xpenditure on hiring
“dated 2U.11.1961 of transpor & foT JonvEyance of steres
o and corrizencun unto 1.5.1,0C0 in e.ch cast iOT exch
B No.za(m)G-;»—B(}i) ¢fico of M subjict 0 & aasdrmm of
dgted Feb. 1855, Reo6,00 ©F% menth arovided there is
S ' no Governnsnt #ransport telongidsd te

GCW. at taab plac€s

Elo *

1B lettir Ho. yrite off of losszst~
jéi(zz) 2’7)1‘5(;]5_—23 (9 (a) Gash epd STR’S 4rrecoVer Dle
ploe e Tm e - loans and advznces end loss
' of revenul.

10,

Pouwer to write of £ of losses

unto :-Se 10,000( Ten Thousand

onl) in ecch casc sn resprsb of
iTTECOVET sble los3€s by fr and,

e ft, 07 F1izmce oF othip Causes,
srovided that (1) the los® does not
{galost 2 dr fect of syster the

ame ré T N 5f which ¢ quires the
QTACTS o Wiz T arthoritys and
(31) the loss ipes not disclose
s€T ious poiliencs on e nars of

) son€ ipiizaduel of ficer oOF
of ficars Wnich adcht 2052ibly
caxl for disciplinaly cCc tion
recudrini the orders 5f #igih®T
author 1ty
iz powsl 1t wi -her bacd e
gLt it Acn Lo the ne ds of

Ao oot 0D wn< € scheduls VII of
DFE Gl S, 19 52

P



i

';/-,;(

, . . » N | 11‘

"IN A% Lol

'lUu‘t"a‘

39

B

S .
PN
4 -
-2 - . ,
. X, 9
._.,.-.?_.—,,_r-,_.,._.—,_.._.—._.._‘—._.——._. .....__‘__‘__‘__'—-._ — _""'—.T'—-.. .
1
3 . < . 5 . {
_____ e = e — -
.'.—'.".“'-".""."."o"c"'.".“-“. e e T eT e 0 e TTe T e s 0 Mol e

* % li),Dué to‘
;'(ii)

§-oros - Upto F’»s.lQ,COO

in each c=28¢ in resnect of
irﬁcmmrabl(’ lossLs O
frend end ncglisenc and othcT
canses incladdns 1oss duc o
deprsciabion jn stock.

normel wear gnd tcar = _
. ’ -
For otheT.rcesons whore no indi ridual 18

atv fej.ll’t - 3 ) .

’

(114) Where individy Y, ape at-fmld - CB(C)
W/I&B. 1ot Hos 3ocurity deposifis of ayment '

12(10) 53-8 G4y,

dt. 27.7.1960. payren® in edvans¢ B0 DoweT .
- supply afc‘rcribi:s.to‘ -nable the
1abber to AVE connection for S
: . SoueT Supolye cn(C)
/163 letter Moo Jrchase of instruents, minor

12(]_1)62,—8(}‘;), equipmonts snd aporatas = Full !

dt.

12(27/e)81-B0) 5
46.21.2.6%5,

~ Full power o make
by deoosits of,

jn edvance
_pn'rmint of stcur

92,10 652 DOVET for t =
rients,
nppar atus
Tn. :xETCise
gubj:ct &2
there i o
that the nsual rocure
Ao‘cs'r:rvcd in
This is a&

our ci2s€
mane” Equipments and

cor the Civil Soast. Winge.
T this noweT 18,
th conditions that
pus -pt Trovision end
is
moidne mrchacCse.
‘nhencGd JOVET 49 DG

of instTu~

) "

a3 anpinch e r.stoietion of 7
5.2, 00 wr maan mer office.
cstablisament @V i itim 9
of‘ SC':‘_. YV {0 DFB P\L‘lc.\?) 195;‘.
M/IB letter Ho. Miscellas ous expd 1huze: = :
%*

() nan-recurTing -~ PowcT 12
incw ¢oinditure unto =

1imiy of £z, 5000 in €ach Ci5€a

(b)

irc:T
it of

Reouyrial — Powcl W

o R

. 3 a
i Retouru g \,‘.:‘)VO &

of 72.500 a ¥

e (2) Upto 1.2500 " 3.0,
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W/1zB letter Nol : : :
(6) 53-B(if) under tekt doper brs 0 =k
condi tionind work ior mOUS than

5 . :’7 1 AS\-
RS-Z)OO gs &8

i
B
@

Empl” _aent of

Iy
12(10)/ s5-B (M) ¥ Power to S
o4 oStab]lomhnt- prOVJ.de
S

1 -
. .. ‘ QOl.ﬂ,dtolr] 9 B3 work—2 nat 2
' tod i1 T8
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1
b
Hy the posbs &
i'-:.'\ : scale of pals tne _ydnua of wnich i
"', ’ umoh.aDO axd ¥ v owidzd tagt nccessey EO.
L o ovislos erdasts 1n Lo esbimates for
P ’ 4o work 8¢ ,nctioned by the cosa._ﬁ’tlent
: aut.hovlt}
16, 4o 3 letter 0. Gomocnsabion for oviiing fec ~
b 12(17/1)61—-’5(11), Power U2 senction conpensablon for
3 ' at. 91,2 .63 cu.ting wees &b in2icatad w.lows—
e e .
i : (3) vt ® (1000 on conort of.
o . R I 4
I:; ) . . ' 3 mcut-s e "“)Gr’ C,'\.(‘ ‘
) ' - ) (ii) upto Re Dy 000 on the r.odr't nf e
' thi _Jx'ecut ayc 3:{_;1-. _,u;‘)o?.“beﬂ
By a cc*mflcmte from th: 1ocal  _
‘ © Bl

Civi- fatnoTitiis -

- Dower TO jncuT

g anct OF anlical,
©sond st

Insuranc’ t onsib

ux'x’wl*' re on ihS
5, dt.2. 6570 costly X somorted , 35
=i ., . —inat TisH ol 1loss O°

g 17 M/F(Dcpti of Expre
* o.iLNo.11{x)87" 158y

{
!
§ “ depacs 12 T ansit when *a';:\_s?ort-d 57
i l1 raj_l "’_,‘31 ST AGa 11\1‘_0 {:‘.h"';\lu O-_-‘. y
! ? ?\5.3000 in ©nCa CLF c;*.u_up‘uo POt R A
b of Tce 250 1in :ac.. CAST 5 el ansmor w4
& by &T» )
|7 S e e T B
\ iae insys ace W e SRR w3 SNy 8t
" Life Inst wur ance CorpoT ation Reiluer®
" T P&T os e conds wY ®©, Pae wilt
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19, 45, M/I&B letter No. Tumchasc of Juwi-bools avl Lain Do e T ,,
12(2’7/]_)61,-5 (I»i), Fower to gznCticn "jfl‘c" R LA N

7 ; Y o N B &
[ 0.M of =ven No. gach offict Iz7 uf Wi . T 03 LS

| dt, 16.11,634 11T and TV staff o haiC to w27 o

raj_n, mad ot si.ilar CZI‘CL'.L"“El'}" .o
requivins the use o- RS IS

. This owel Walil W ex.TChIolas 0
! in SvErY tizee yr or R

12(4) =5&B (M), {onnens ation Lct - To T to mmrs WTTm s

dt; .5.10.58, of commenszbion epdrn G Worxmn £
Compensation Let 19723 for permenin’

_disagblcment, totpl as well ns

partial, in accordznce wita the¢ rovisiens
of the said ect ond Sen te make dnposiis
of compensation wi®: sy~ Workmen's Gompen-—
sation Commizsioner's concerned, in fatal
cases, in accordancs witn Seéxion 3(1) of
the said ect.

‘ 20 44 M/I&B let::T Noa Paymnt of compensabion wTT oL e s
1
|

L copy of the sanctions issued {Ton time
to tims -mnder the abovE DOWSTS Logether
with a triaf not on the disablement
shouid be endorsed to ghe Ministry of 15,
.
. NOTE: The Workmen vill not be entitded
' ‘ : %o any commensebion in respect of -
- injury, wiich is directly at®@wi- Cx(C;
- mutanle to their wilfnl dis-
- ~ obcdience of an order ©.LE 38Sly
. civen o- Thlf ex.rossly froamed o7 v
the pupos€ of gzcming the saf-t7 e
o of the woriin vidl clause 3(o) of
v the Workmon's Gompensavion 4ct,1823.
' . Wnenevar zny usTk af & Guzerius

An L.
e i e e . .. N
fatuTs 18 WL, b Lxncutive

warning Cow Bh oparmost of sucuvin 3
v gafety ol Lins WO/ This
werning st be regl out o il

workorm and Tl

e
]

Simd inTressi

, by [SIcREee)
; : ta-mn in bolin of BRE fect Lnat WiEy
¥ _ b onlerctond it impiicatinus.
- . : 3
AL 45, M/I&B letter No. Bycess over sanction = Po-€T 5o smetion

lZUO)/SBoBQvi) , evcrse upto 5p ovir iad a~ornd to which
dte 210,60 & exen’iturs sonciian has hEen £2V¥0n. L5
Corrizemdm toe | it i3 more than 545, rovised e i TuTE
9(9)B/53-11, anction Shousd b ppoied for as som

. . .- g R .as -
dts 5.5¢G06 a:poss is forosten,  HCESS aver arounts
' edministratively amroved Wil o
- covernad by bar 2. 71 of GD Codz, CIl),
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Grants—in--1¢ o wre Ticrechion
¢lubs, ~ idwer . w0 s T.cTian (X oabc-
in-aid to el rIC e.fina clats T .
s MW Qe ce‘s ‘ovmfd at
AWt then i u_x- RO NI
sabj.ct ‘to Ll £3010. 1]
condLdons:— .-

: 22, 46 - M/D&B luttar G
,' S No.lo(z7)/6/sl—aci)

Slants
R .

T T S—

~fa=-cid 2l
JTincLnli. 3

. PR

2 . (1) Such crants
. ’ o senctinonidl to oy
cauwT ot dn ol o U
Iinl-: v nf d-x &°F JJSO L
Ho.2/7.). ,/Q"}—r{ ‘hf'_;;.'. Gutiohe
itth Mare ‘ .,.'"-r-lf'f’ b:
: : thoir 0K N 24 s a1l -
. . . dab.d tre 11%a Octobsr, :_f-sz._
: o Al ue ma bC sm onded [Ten-like to
: ' o time .
, (2) Ad-10c ment menbioned i1 taras 2
' . of the abovo 0.M. dazt.d the 10oh
. March, 1681 will o atinue %o b2
sanciiontd in conmsultniisn with the
Iim.s*“:_us of lomc «ffuirs md
Finance

. ' (3) The gr:»n"w-in—aid will be
' smctioned in indiviiual cases in
eccordance Vit ond subjict to tae
g o movisions of the Genzral '
’ : T ' Financial iwles, 1953, =nd the
) orders is-med the::eu:ﬂ‘.r f ~om %ime
to tim2.-

- (4) Bofore szichicning granic-in-d
accommts of the Gluis, eic. for a2
receding yoar, duly sudited by ao
interngl auditor, -ppointed fer e
purose, St jould bo calisd for end
: ' _ exgmined

ﬁ~f'.7 (o
) AR Y Faghs

25‘“ @ .’\dm::._'*list."g'?ivﬂ *ap"ov:.l znd € di-
tre seuction Tor wWol:s =

M/I:3 letisr
No.13/2/D5/63-
D(®L} dated
21,2,1960.

(:) Power wo cocord elministy W+
ey *'-J ad comiiire

gopchion vwoto s MSdE of
T's,5.000 1n gazh Sand,

e

o




Ll b i s Kol 2d ."."v"'v-'-"'c"'.—'-'—'h— e

T el -S; 1 -, 3

-9"‘l..~|v""’0"‘:v"¢"o—"""'o"‘t"‘n Rl Rl S R .

o4, 54 M/IEB letter No. Power to accept. tender for evecution u A
: 13(2)D5/65-D (E&A) of works througn coh‘zractcrs unto
datcd 2406 01%70 a Value Of RS.SO,COO -
Full poweISs 3(C)

25 7 544 M /185 letter Hos Lecenting a gincle tendor-

13(2)/D5/63-D (B&h) Powcr to accept o singld tonder

deted 21341968, relatong to awerd of worke (includin 3 .
supply of neteriel) upto
Rg, 2,000 in occh Co5€s CB(C)

26, OR M/I%B lottor No. Pogor 10 anthorise the Exccutive
12/13/6%-B(M) Engine rs of GO4 to conduct :
dated 2841062  gotirtions with the lowest

. tepderers in res™ct of works

. cosid 1 +is. 50,000 of less in the

follo fing Casesi— :

(1) Yorc respoase to call for
+,3nders on vhe VEry first
occasions 13 found to b€
unsaticfec tory and the
Exccutive Znginccr fecls that
negotitdons should e ondicteds
In such cases he should obtaln

- . prior ordcrs of DG AIR as to

heatnor re-tendering should be

resorted tec or ncgotiations

conducted with the lowest .

tendurers, L

(1:)Virre ghnormally nigh Tolcs ero
quotcd by a FendcreT (variation beinz
mor - thmn 267 &S sompar @ to thC
cotirated rotos) ot th
Eooutivt Dngincir 1¢i8 tianth
ne -otiatisns should ©7 < wiucttde
Pwior srder of B LI :,‘."ou&,‘?. oo,

ahnaintii.

27, 6 M/1&B lettiz do. Issuc of cTECTE daclaning siCTES
13/2/05/63-D(2&k) surslus chc. = F ]
dbe 2%e6419€7 s dcdlering 5LOr=S surplus OF IneUT VA T
ablC in roumect of stoTCS For WIS
usrto o Wmt of ne.5,00C the
original purchese valus of e
er ticlec being oczimabes, L noT

1
o
(6]
H
&
E(‘]‘
@

)
Lo
[l
H
8]

Xnewne (G
26, sY wdo— . 53-1c %o Triv-he persons. At fnll ol
ote, - full roweT for ol or §ioXSS
Lo Trivahl peTID ot full wrlucs

plus We unlece woivid,
Uoto 10,;3‘3O Suds, EE .

RcocdinT s, 11, 00 . Ca(




- # —~ - 19 - ke
o ﬂ:' *“."'—‘ '_0—'-"-.—."0"-- - = ; J-i__fs'
’ A e 5 . A\'
.i'-*--r'r‘a"‘-.—.-.-.—._.-—.-.-..-.-.--. . T . _ LA N
1‘ W/IED Lutter No . Giring o AT : : . {
12(22) EO—J(I*, gites-JoW T
dt 15.12,19€0. to hir: bex
gt lzctizn
CJ\[ hns
Officeant:
Governsi- Q.
ccturl cqulu jreuwted B
1 : 0ficvrs|on viwir of berd”s ,
d B jn this erpocticn Ay be -Ginbarsed
to t.ﬁ(‘m.‘
t ] e ) 163 letber No. Hirin: of transpor b forﬁcmvf rance of storis-
X 12(2.4)61—8(1‘) 111 FowT T2 g ancidon cxpenditure on wiring
da‘l’pd 0y,.11.1961 of tr anspor & for 1on\'—j;nce of stcres
SRS " and corrlz("xdum unto 1.5.1,000 in .cn cas€ 10T exch
SR RAYY>Y (2’7)6-’-8(1‘ ¢ifice of AW b\lb] et o & naxdrma of
- dated Feb, 1855 Re.6,000 weT meR i orovided ther is
! ' , no Gove srnment +ransport wlongin? tC
. ) . . GCH. at theb t)1 ~CE€ o DS I
0, & Wi 1ekter Yo ‘-»zrw oif of losssst~
j&i(i';) g7)12%—3 G (a) Gasb end stan’s, ;TTECOVET DL€
logxs and advsz nces end loss
of Tevenul.

Pouwer O .rite off of losses
up*o ¢S 10, O\JO( Ten T‘muSand
onl) in e-u,b cgse in rc‘,p,w of
jrrecovera sble loss€s gy T ad,
ghe ft, N7 ~<}izmnce or other Canses,
~rovided tpat (i) the los% does not
Qisciose adf fect of syster the
am€ ré o= At of hich rcpeires thu
o;dcrs o7 Wich T aut‘”o*'lt,, ard
(11) the 1oss does nob 4isclose€
seT ious r‘-:_," ;encs on the hard 2
o - : sou€ inilv gl officeT or
Sl , of ficars Wo ich aaicht 20521017
' ca1l for disciplinafy ¢ ec tion

recuiTins the oT2ET3 5f wignsT
authoritye
Trie powsl jo higher then e
S du Lo set i MAen + o the nE€ ds of

' . Ao soetm RES i e scheduls VIX of

DFE Gesle s, W 53

r..

b



B . it

“M/IQB 1:tter

Na.12/25/60-
B(M), 4t.
11.5.62 and
M/I&B l:tter
No.1/6/66-
B(B), 4t,
12.5.57.

. vehicle in

‘Passengar Car 10 |

!
R T I T
L e e A R R
i

SO s e : ~
terms and ganlitinns nf surply. ofor.

raing such payment DG shauld 32tisfy

Pimself that the intirest of Govt. is
su“ficiently safoguaria” in tie
trausactisng in ths event of th rinls

beirs founilshort of lefoctivd. In nll

such eases, |a bill -baséd dn actunl
riasurement must be ~btainsi AS soon as
pcisibly after miment has beon m2 lc

f = snbnissﬁon to the A.G. "enncarnci. <. C.
Posrr to runchass Aty ears othear than

stiff cars (inclnding Statisn Wagons

usel as Stafif Cars) for the Stations

avl oth.r Subcriinats Offices of CCd,

through the uzual Gort., Chanrels in
roerlacemznt of the 2xisting vshicles

whzn troy beenme unserviciable,

subjzct to the followins comlitions :e

(i) Specificlbalget rrovision, duly
" approved by the M/Fin, st the
[Tu=-bulget stage sxdsts. '
. \ . ‘- -
 (1i) The rover is ot exercisad by

[P 5o .

re-anpropriation of funls.

(111) Eligibility of a vshicle for
roplhcarment is detarmined on the
hsis of th. d~t~ given in
elther cg%unn < or 3.

——— — — _ ————— e ey
|

Tyre of Life

Mileaze covered
by wvshicle
yrs. |

- m—

1 000
Jeop 3 1.50,C00
Gocds vahicle o | 2. 50,000

}
. . - I~ -

(1v) derlacer:int 0f vehiclas is sanchi

only aft:r ebteining a cortifiente
from the rroscribel technieal authority

to th- cf?fct‘thﬁt th: wehicly is

fit for a=r further szanoric uzo AR

to Sainetiae s

Axine




: s S -

10,

M/I52 letber o
12({24)61-3 (H)-I11
“dated 23,11.1961
and corrizendun
No.za(m)eé—s('ri)
dgted Febe 1985,

W/1B lofber fios
122N () 61-3 (1)
dt, 12641962 '

st. 1=C

cal has 0% WY AT oAnnAT U

Officcan:'.f*.'ne cm j-RC of uho icTal
Governm-nt connot X rniled ofe T I-C.

ccturl c;%;xx:ditu:, jreuTed BY
Qffic¥rs|on o mvins of tesdes

in this ez ction ny be Toipbursed
to tac Rl

Hirin: of transdort for conveyancs of stores-—
Fower T szncidon cxpenditure on hiring

of tr anspor v foT 3onvEyonceE of steres

unto 7.5.1,000 in e.ch case foTf exch

¢ifice of 450 subjict W & nascirua of

Re.6,00 ©f% mon th arovided thery is

no Government trensport e longing te

GCW. 8t $hab plaCEoe B

Ywrite oif of logsest~

(a) Gash end ston’s, ‘irrecoVver :ble
loans and advinces end loss
of Tevenul.

Power O it off of losses

upto :“-5.10,000( Ten Thousand

on}) in ecch cast in respesb of
jrTecover sble  1osstS py fraud,
gheft, ne DismeC or ofhiP Cansesy
Jrovided that (1) the loss does not
1450103% A 3~ fect of gyster the
ame & I T o uhich ~cqeiT€s the
oTaACrs n? Wizh T arthoritys ard
(11) the loss 0 nobt disclose
geT ious poiliencs on the ~art of
soug spiiinsl of ficer OF

of ficars Wrich aicht pos:.ibly
cadl f£or disciplinaly ~c tion
recuiTing the OT2ET3 Af nighsT
author 147«

i powsl 1t i cher Gacd e
du s pebien e +o the ne ds of
Ao oot 03 wn< € sen=duls VII of
DFE fwl S, 19 53

e ———




zf

a2

..ﬁ;(

o FePerTe

. .'n'o""’ (38 ]

-

39

‘ .

‘ . | ¥
-,'_.‘—t—q’- Fanikand " o s T e l_._t“.—t——-— o— e R S — e
. . 1 .

13 v | = 5
".—."."‘-—'.—.".—'—c"."u— o‘.—‘n—.q-l—u-'l—c"a—.—u‘l e =, T

(b}‘ §:orns - Unto fis.10,C00

: ~ze 1n resosct of

o irr€c0‘-re':nbl€' losses by ;

1 oprand end neczlisene and othcT

| causes jnc Ludins loss duc to
depreciabion in stock.

| in each ¢

. I . ‘ - .
#x Ji), Due To normel “we\ar gnd tcar = N 3.0,
(31) For othcr.TCesons yhore no indi ridual is
b fenlt = 2 R
(1i1) Wheze jpdividl Gu 2E ot fonlh = .+ cs()
M/I&B. 1ttt r Hoe é';curity deposits oF nayment
12(10) 58-—8(1'1), in edvance -~ Ful L power to make
" o payment of szewr by deoosits oF,
,19€0. bayrent in tedvans¢ bo oWET o
- supp Y autroritizs. to. _nable the
1abber to AVE conncction for

|
‘po WET sup LY.

|
dt. 27

w/1e3 letter Yoo - pehgse of ins@upents, MY
12(15)62-—8()1), e quipmonts snd apor atus Full
dt.9;.2.10.62., pOVET for t7t ur ciase of instru-
' ‘ |ments, minet squipments and
' | nppX stus for the Civil Coast. Winge
: ST exercise ~f this powsT is.

] v | subjuet B th conditions the
| ther ic p bunpb provision end

that the nsnalk mrocture is

! [ obesrTved in maldne MEchatts.
| This is an ‘nhanctd 0VeT %0 DG

Iaz aninsh W r.stoie bion of
\ §6.2, 00 ¥ ~nnam DET officy,
. sgtablisament gVeD in iten 9
| o7 Sco. V to DFP ReleS, 1952,

7 M/I3 letter No.“ Miscellas VS expend Lwuzei =
12(27/2)61-B09 | (2) non-recurTing = Pover ©9
dtl.21.2.6'c3.- incuw ¢uroondi Bure unto «

“ -t ,5000 in €ach c:SCe

1imit o B
| .- . - o -
| (o) Reourriar - Powe” W inc T
\ LI nédiware wow & li.‘:\‘.t op

57 7:.507 a Y EF

we () Tuto 75.1300
' | Uoto 5.50°C
Lkﬁﬁﬁ‘ﬁ‘YNSV

*%*
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yemmn e

! 18

"’.""."' .
24

P N

41

42,

- -
.

- .

D .

-

- P

WI&B 1ctter Noi
(6) 53-‘8(11) y

”7 1b‘uv

188 lettcer 10

12(17 /1) 61—8 G x)
dt. 2,.

M/F(mpm

B, 4t 2.8 457

40-b 'A/ZLB
14()_)41/& at 0.

R P

OL E}.{?I"
0.Lio. 11(3)67-157

letteT

- -
— a8 2T e

Pl Sl ."""c e .

ol = PoweT to
depn}‘tr& it = "lf e..l"'

than ‘
f t m al EoOl . '«

tis
anthor itve.

o=l
sabion for
~d hrlowiT

Com"nsatlon sor ovBInG
Power b2 saxctlon conpens
cw.ring m‘u.es u; indicav

(1) wibo ®
‘xxa'cutnvc 3T

apto Rz« 5,000 on e u-\»orteo
the Bxecutlve SagTe SUio N L
By a cwt.,.flcate from ‘b 1o w .
Civiz juthoTi®iis - .

o l..LC‘
~ ,‘Lr‘

o -("

P T IP R

'-;.

1o o m3il - Lo‘mr

ye on ins
‘701"0"\;. '

Insur ¢’
\.x')ewlf
costly ax. it

SRC ., L
demals in tronsib wWnen

;—(‘,\' ‘I-UO

rail vogdt OF : :
. 3000 in .gh cagd % n
Al 0 ; -
of 50250 in - cas®
by &Ts
The I
Life Inour ace
ST P'T ) "-*.F
b»l, bqu

Ar"“cu O.\. u-\ L_

S - e
S Ny

-

(-“-\rﬂ.t‘
4

Cornol ahion,
my X

-Ju it

insur oance

c
c
such 2bhe:
'w‘v \Jc“rt

D of phyE-Iee

o XT £12S .-

Lo N4

€

Taguy - NCC

W
Al
o o7 L.‘ll ’L,

75.67 «
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43,

44,
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M/I8B letter No.
12(27/1)61-804),
dty 21.2.63 and
0.M of svEn o,
dtb 1.6 0110650

.o

M/I&B leti.T No.
12(4) H<B M),
dti .5.10,56,

Q. T TT

S R S

-y 22 31—

Turchasc of gwi-tuols avl 2 -2n
Fouer to szictirn Tirc st e
gnd Tain cozts wieh Cald wote L I

gach offict 7 us Wi i T (V3
111 nd IV st:ff o 1msC toomT T
rain, nud of giilar cirewm3toro ¥

regeiving the use 5o 3TCn T Fe

This ower w.il b ex.” Fzptad L0
tn cwery tlmee yref,

)

Paymint of comprnsation Wt RowTT AR
C;orn;r.-nsation Let - FoFT to omacd
of commenngtion unisr LT Hormn ¢
Compensation Act 1823 for reTnenIn’

disgblement, totel as well os
partial, in sccardznce with the Tovicinns
of the said ect ond 20 tc nake duposits
of compensation wi%: +h Workmzn's Gompen-—
sation Coomicsione€r's concerned, n fatal
cases, in accordance wita Seczion 3(1) of
ths said et.

ol

L copy of the sanchtions issued Iron time
%o tims ander the above POWSIS togetney
with a trief notc on the disablement

« -

shouid be endorsed o The Ministry of I3,

NOTE: The Workmen will not be entitled

%o any comensation in respect of -

injury, weich is directly ab@i- (o)

tubanle to their dlful dis-
obcdience ol an ovdeET e¢.orzssly
civen or ThAt cxrossly framed for
the purpos€ of SECAng the saf-ty
of the woriin vidi clause 3(0) of
the worimen's Gompensavion act,1923,
Woenewvar sny UdTk aF & GuIZETIUS

.
-

fatuTs iz wiTiLen, 8 Txngutive
E3p~.  sbould:fiv g woitgen
warning Can B purmen€ of gucaying

b gafedy of Line WOTHRSD This
werning shonid b regd out o ail
womkorm and T AT t5mb inpTression
taemn in tolzin of tNE feetw ihat

Yoo onderciond 1%E impiicatiniSe

At e
oSl

Bxcess over sanction - Po-<r 3o smclion

evcoss upbo 36 ot e amornt W0 wiaich

expeaditurs sonciion had en £ivene 1%

R ~p et ! et mpl e SUTE
it 15 moTre QI Cisy rowiaec CXUeN L TR
scnction should € gp il for as soTm OB
sxpess is forosien. Doess over arounts
N _

b

edrministrabively afproved will oo
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o 22, 46 - M/D&B luttar Grants-in--~i¢ %o we Tocrochion . e,
! e 1\}_0,13(27)/6/51—BG{) ¢lubs. - iwer . w sT.etion (T oonbz- ‘

: ‘datéed €,9.1963. in-ald to e roerentioa cliboc T ot

cf MW 0fTices loca'sd at clanis
~rhot o tnen VOlill o€ 2.1 R e

1

. R I
sabj.ct to Lhe [odo.inl !
condidons:~ - i
: 1

Tt —— .

2 - o (l) Such .j‘e-.:;‘s—in—;id SEEL -
' : ' senctionzdl ta iy prineiol.s

cagmer obesT do ml e 9w

,
hXad

Hinigwmy of dox &7 20rs 0%,
Uo.2/ a7 /60y W, Gutd e
10tk Naven, 1942, oo onuded b
. thodir 0.3 Ne .24 2/me="mll ors
- : - dah.d e 1ith Octob=r, 74820
! - : ) i af as ma~ be em ondsd ITen-live o .
) ) ) V tim€c

, (2) 4d-10c ;rent mentioned in paras 2

b . of the above O.M. dazt.d tac 1Ct:

. March, 1951 will o atinue %o bz
sanctiontd in consulbniism wvith the
linistrics of llomc «ffuirs and
Finance o

. ' (3) The grenis-in-eid will be

' smctioned in indiviltual cases in
eccordance Wi th ond subjict to tae
provisions of the Geniral A
Financial fules, 1953, end the
orders ipg-ued thereuxder from time
to tim2.-

v (4) Before szicuicning Zranis-in-pid, L3
accomts of the Cluis, etc. for
receding yoar, duly sudi ted by aa
interngl aulitor, cppointed fer the
puryo056, should br callsd for end

exanined

255“ % M/T:3 letisr Adxni*zist:‘afi'i‘- gpsmovel and ermivdis-
No.lS/Z/DS/E‘S— tre smcitlozn
D(Xh) dated
21.2.19€3.

oly

AT ol -
o

L Jde D

(1) Powem wo accorl gimis
ep~ vl ad Summiiire -
gonchion voto s Miih of .-

Ts,5,000 in eash sasy, for /30

. ~ Fn P 2 e 2] %

Tk AS ful N I} TR Dadve o <
ST e

(_I‘ WU

o cr toon G- R X

31)
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24, | M/I&B letter No. Power L‘Do gccept. tender for executdon
. 13(2)D5/65—D (Ech) of works througn con ‘Tac bars upto
dated 244641967, a velue of Rs.50,000 -~

| | Full p“cwcrs. cZ(C)

25 ° 544 M/125 letter Ho. Lozenting a single tendor- 3
| 13(2)/D5/63-D (B&L) Power o accept o singls tonder Cod
| dated 21,3.1968. relat.ng bo awerd of vorks(includin

/ . . | supply of naterizl) upto

' Rg, 2,000 in ozch €oS0 CB(C)

o6, 5% M/IEB lottor No. Poscr o anthorise the Bkecubive
| 12/13/6%=B(M) Eqgine s of GCY to conduct | | ;
. dated 28410.6°° v potiletions with the lowest
. ‘ tepderers in rRsmrct of works
o cosid 1y ss.50,000 or less in the
T L follo fing cases’— ~

(1) Wore rospoase 1 call for
+inders on the very first
ocdcasions is found to be

‘ unsatisfec tory and the

, - Evccutive Tnginccr fecls thab
negotitions should e ondicteds

In such cascs he should obltaln

| - . pr“ior ordcrs of LG 4T as to

, wheatnor re-tendering should be
‘ régortod tc or nogotiations
_ . conduc ted with the lowest
- . © gohdercTs. C

\
(ii)thT‘rO Shnormally hish rotcs ere
quptCi by a tendcorcr (voriatdon being
‘ IoT & then 26% as comper @ Lo $he
‘ ' c':.‘t:':-‘itcd rotos) am o
Rccoutivs ngincer 10 21z that

-

‘ s s .- e
‘ ne‘-_';o";-;at:'_ons should ©7 ¢ miuc YT e
tuliar ordcr of D 4T shoudt oo
! ' o . = L o
obheintt. : ¢=LC)
|
\
! /‘I - - o A (e 2 LR *
o7, 56 M/I&B Jettor o Issud of crTicrs GeC.Lohing §LoTES
| - . PP 3 tys Ty
15/2/135/63-9(3;:1;) surplus cSe. = 00T 4o ismie oraErs
| a > 5 -~ - I I
dbe 23481967 dcaldring siorsg surplus & M gUT VA T
| ‘ abic lin T smech of 8uoTCS Tor wWoIis

| » ustols 1iE b of £8.50,000 the
| original purchest yalue of the

| ‘ . erticlec boine cetlrateo, if not
' | i CR (Y
| knewie Ca;
|
!
‘ \
| | ‘
28 sy = <do- : 5-1c Lo Triwstz pereons at 1l val
! ote, |- Tl pod T snll or TIOrTS3
! Lo mriv-hu poTsans ~10 wrlacs

~ 7
! plus) We Wl
| Upto ‘_C,C‘.'JO
| RrcordinT -t
P \ w0



L

-y — R e Tt Rl Tt Rat Bk Bt St R
-.—|"c".o'--..........‘..-.

) < 3%, 70, M/I&B latter Tows= tn snanetinn axmc-iture upte k100
e A t B . No.18/97/65~ ror month por of flcs on ncoviling the :
o . A&G, Hdated fallowinc epcniti-s to tht 3taffl working . '
10,5.65., th oo who are dataied for mizht luty in -
an or pooency such as ~-maral strike, riot, ’
Fastile adtion by culwarsive elor-nis

- enlanguring personnl 3afoty in tronsit,
' oxt rmel acerissina 27! hostiliti-s
with foraign powars:- e

(1) ents n? weds.,

(11) smcks inclu'in, biscuiss, 'r¥ fraits, -
te., nldrinks like fia, coffro, ;
acrate 1 drinka at a cnst not “xcéeiing'
8s.0.75p por hoad rer lay. i E.O.

1
l

34, VY2, M/I&B letter Grnt of ax -~ tion from ths éperntion of
_ No.6(12)/66~ S 73 - Prs o to zrint the f6llowing
D(B%a), 3t. axerptic- from op-ration of SR 73 to the
26.7.67. staff unler hir to sanction Di for 0
lays at the fnllowing 'Orii ary' sliding
- scnlo:i~

T (1) First 10 days .... full. rates
(14) Next 20 days ... 3 of full rates

(1i1) Vext 60 days ... % of full rates. E.C.
The sancti~n will take eff:zct from the dete
of 1ssue i.ec. 28,7.1967 and will remain
operntive for onz ye-r. only aftcr which the
mosition will be reviewed in the I4ght of
actunl reguir:ments of the Dtes ¢
2. Tha exurcise of the power will be
subf ot to th: following conlitiong:i-
(i) It 45 ensurs? that in every case whare

An excertion is malz the afficzr concerned 7

.\ majntains two establishments andj

© (41) Daily allowanes bryoni 10 days 1s not
" gransad as a reutine but .sach casw 1is
semrat:ly and 1n7ividually sxaminsd and
thn mecussity for cxtending tht halt
acrtifia whils sanctianing the alloWancs.

35, vs, ‘M/I&B lstter 2= fun of CGES Comtributinng - Tovir to sanction

No.l/Q/GB—B(B), r-ant of COFS Contritution in rasnect of staff
4t.25.7.60. - weriking unler hir in ferms s € ¥/Ha2lth (FT&UD)
Vamn, Ja.1/1/25-31-E1T, 1t,18,10.81 and Mo, 11/
c 24/62-llnsn,, Antrl 12.6.8% - 2.2
¥ _ MISCalL.isCus FGI2iS SOON TG HEADS OF L..TTS.
1. 1. H/F (Dertt. of Lowsr to f7a~h sracinl my o0 moenine
Bxpr.)Cl ¥o.7(9) op.Tat~rs 2t the mic sreeifiz 1 in
4o-Tst . ITI/61,.28,5.12,6L. the ~uthovity, g. C.
2, 2, M/F (Dertt. of £ ;r.) Yowor b allow rofun? of medienl
Ol No.F.25(15)-2V/52 sxransss upso a linit of %5.100 inm <nen
d4t,.21.5.5¢ & 30.21(23 cns: whirs re iz satisfind Shat
EV—(B)/GZ,Yt.l7.4.53. althouzh r~fu~l iz wd poroissitiy aniaT
tre strict ~priieatinn o7 the smrisus
rolical attinlangs rules, -
I
ek - Trostia WETTTY =

Sy e



M/1:B letic: Yo
_ 12(27)/8)61-3 (%)
j é datrd 25,7.64

and - MJIEB
1cister Nes
3(B) at. 12.5.€7.

1/6/66~

M/1eB 1ett T No.
‘ 1/5/67-B(8) cte
z?'aS.g?Q

31, 65 M/13 Jlettur
L M.z 2/61-B(M)
‘ ‘d%.720 «4165.:0d
corT . Lo
o5/%7/65-E(A)
dt.lO.E.l';)CS

| ‘ a2 & WL lctter
‘ No.12(27/3)61-3C1)
datcd 10.5.1965.

R — N e e

Power to scnction instaliction

of T-sifential tzlcphones

in ruepcct of Class-L Officers
coployed in the GCOd in
accordancs with -+ rules om

the subirche

Parcr to shift the r-sidonticl
tclephone of on¢ officur to
moth.r for temparary neriods of
leave clce jrrespective of the
fact whether the latter is
(ntitled to it or not,. provided
the tonporary shifting is in the
public interest ond ic resor ted

to onlv whin COHSidCTCd_abSélutely
coesarys Thi teliphont 5o
Shifthd teipoTr Ty should ba
reztorsd 0 the eatitlod officcy,
as so-n 25 terpor - TY

cxizxncy is VCT

c2(c)

Pascr, to pl-ac in lenbs vith

tne DG3¢D for the purchnse cf
"stores of o TOPTicuOrY neyure
fhe welue of which dovs not

cxee =% f..':‘..,EO}OOU onlys in ~ach

cach,

e apave fdolcg-bion has R
mado widicr lade 15 ¥ = wih
wle 10(a) of DEY Luies, 19383,
Tre o il o cxereiz
subinct Lo i wovision of
Gt povorning b purches” of

ator.s for whe public sLTvice,

kg
e 7 O ]
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- o LLU wxtis

Power rotad
cxecuted dcr ar bmenbelly iz
Specisl woris suen s droetior
of masis .aconus oo tnt

fmish tinGcTs are

ehs, inT
: s v OC
pecunt 1 0¥ YV
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Lot
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3, M/FyDeptts of

d)OQ}'z; Ho.
12(27)/B-11(a) /61,
dabed 1,3.10.1951.

P T b "4

“he circinguantis
wiTTs

sreateonunt eine

o
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- - T ¥ [l =T 8T . e e T ATeT
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P .13 3 .
antoci nelicrl otiendeess

-3 irem & agpitols.

~rrd loctoxd coniisned in (ALY
~uthioritvyy. jp ke bsTneT of

SR Fd 3] plAd it rceareals i hospitn
qcher Within
fron tho plesd
111,

i 1
- rensonople izt e |
Jicrc nhe persa fcll

Rogalcrizins inor irrcmuleritics =
yower %o rogalerise piadd

jrregulori tics arising oub of
wrcaches of Tule ~nd Tegulzhions

T 1
2oint -4 out oy sulill officers o

the oxtent of . 500 providedi=

(.

@)

ii)

in reswct of itums ind xied
in schedules 1L % VII of DFP
wilos, 1958 ©he r';gi}l:ri::atisn
docs no® involwe th{ cxcreist
of powcTs in axcass, of those
dc1ozeted under tho s-id
ryles.

The irrcguilority doGs not
disclost A defect in the relo
or rcilntion, the emendment of
which Tugquircs the orders of ¢
higher authority,

Thers nes not becn any sericus
negligince on the poxt of soce
jndividual Government Officcr
or Officcrs which oo possibly
¢-11 for disciplinAry acWden
Tequiring the orders of &

p: +er aubhority. .
The monetery voluc of the loss
ar thi finencizl implications
{nvnlved dzss ot excecd

15,500 in @ach caECy are
Tie hoad of wic AcH-rtment

ot niself T 5 pns101E

CE(C)
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62, at,

.‘10.11(“’ 1)

of ‘Y‘_“I s

Vo

7,11(18)57/(3Y

04_.8512 [‘I‘Ad

3v(3) /55,

dt. 13.12.66,

Power to crant cycle allowmace -t

2]

R4 por month :l’ovi”'f‘:i_ he i
satisfied thot the duty -ssi
o nost raquirc Lxtomsive Wt
rt or ncar the Hccdcr artirs o
the meintcnmnce of a biciTic i
cssontiel for the puroost.e T
rllowmnce shonld ©C sanc tioned

subjcct to tm .Lollowln{: coniitions: -

[sREERe,

u\}j

(o) Tac officinl concerned meintedns
ond uscs his own cyele for
officipl journcys ;

(b) Tl‘p*‘C]J_"l(, OJ—OW. - (4 oD
deily and mileqs:e ~11ow~nces)
%o o Govie servint in Teccivt
of cycle allowanc€s undcr

these onders will b regulated
as undars -

@)

(2)

(3)

For journcys within a
rrdius of 8 Kms. iron
the usual plnce of dutyes. No T...

For journcys teyond o
r~dins of 8 Kns. tut not
excocding 16 Ens. {rom
tho wual phecc of duty

(1) If the point falls |

within the lecal . . -
jUIiSdiCtiOnn--. No Tad )

(12) If thc point falls

sutsidc -the loczl
quiSdictior! evs ee TJ: f\,d..*'.

normel Tule
Tovided th
isurncy is
=T formed

stnerwisc t
.on o cyele:

Tor journuys ool 4
r-livs of 13 #us from
4. asuel plase of 2uby., L.
ALz B
A5 S S
e e
Fa.

Ey
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M/F (Doptt, of Bxr,) Lefind of cancili~tinn chor.is -
0.MN0.FS(1)3IV/58, £ sir ticketn upbo 2:.10/- in |
dt. 23.7.56. - erch erse supyret tn the candie- :
. tion that She ch:nmm i the tour :
oo neecisitnting the ‘LG,
¢:ncsllati hes been ppprownid '

Mﬂ‘l..’..ﬁo.téS/l/SS- Te allow;: chan~e in :10c1:'xr.:'.ti.on of
Eets o4 Ft.II, Hore Town for ;xrposc of lcave

|
by the compotont mibrority. l
dt.11.10.,55, travol concission,

. TS(C)
W/ F(Deptt. of xir,) yowcr fo ¢ront special oay te

0oMNo F.11(42)EII  cashiurs nt i following rates: 5.0,
égog’gg'(”g'sl and amomt of average monthily Rate of Spxec .ol

¢crsh disbyrsed apT

Upto fse 4,000 ReoS/= Deme if ti.
officinl hes
furnished
3c¢urity.

1544,001 to Psex0,000 ReelS5/= pema =do

R5.20001 to fs. 56,000 Rse25/~ Pare Vo

3450001 to f5,1,00,000 ° 5035/~ Pame =1~ -

Oyer.f:.1,00,000 Rsed0/= puzte  —dn

MWH ....Corrig.ndun (1) Fowr to sanction the 507
No.5(43)/65-dclfare - subsicy to deprx‘thntcl/)
dte 2047650 . .co—oper~tive c-ntesng ond
' : - 1005 subsidy to deper tacntal/
Co=orErative tiffin roas
cavisaged in pera. 3(iii) road
with pera. 4(iv) of the MM,
0.4 No.F.7(1)/62-Wil,dt.22.12,6¢2,

-~
Ia
SN

WH.i.. 0.1 Yo, (i1i) Zewer o sanction subsidy to
5(38)66=vclf~rc, dezartnental or co-oper ~iive
dt.15,12.65, , crnteins/tiTfin rowns o5 nvisagude
in pere. L(v) of MAH.AL Coil
T0.5(19)85~k 1 or e, 44,31, 1,65, E.C.

WTE (Depts. of i"«;:r? ¥0.CT %0 grmctisn honsrrrivo ad
O.itello.5=23(D1I-(2) /50, e

<. -~ = L. . )
he rate ol 2,5/- 2Ur nontn

dt. 12.10.8C ~nd Gl X ogbrl foir arlriin: the
F.12(9) 311 (2) /€3, 1%, Autins o) o Geotetax Oper -tor Ll
165 .,12,43. whin B e roeulqr Gessotner Onerads

is ~bzcnt za cosusl or Tooalor leewe
Zor o osnovt period pt Toouliy
sificirtin crr-nociimic 1w bis

wlace is nod Xroissioll or
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ner day foT iz drys A Clese LV
servant pobunlly serfoTes
dutics of GustoneT OverntoT s o
honcToriwm witl e ollowed unless
the dutics of tae Gest. wer OoctabtT
haw buen perfzrmed Tor the wholc
day., Sunioye ~né holidnys shoull be
heasr-riude : :
Yoy o Tt cxInordinedy lenve ‘
4o Serpduled Costes & Schoduled Tribe
Guvt. scrvonts ~pitted o the
ciurses ab the pre—exm:\inaﬁon

& rining cenT o When 1eave duse

41 cluding oxtracrinsry 12qve is
not suificient to cover the pemiod
5. tr-ining, i relaxebion of
fle 14(0) of the Hevised Lo ave
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Sub:= Transfer policy in the Group'C! (Tefh) cadre of CCW:AIR.

The transfer policy decided by Ministry of I&B in
respect of personnel of DG:AIR and circulated vide No.310/78/
75=-B(D) Vol-II dte.14.7.81 has been made applicable to the
offices of CCW:AIR vide DG:AIR:CCW Circular No.A-32018/1/92-
CW.I dtole3.92 As far as Group 'C'(Technical) staff of CCW,
is gm concerned the General transfer policy shall be followed
subject to the following guidelines/principles.

16 The recruitment of JE(C)/(E) is made on All India basis
and first posting shall be done to a particular 'zone on
the basis of the preferences given by the candidate and
the All India merit of the selectione

2., ° Recruitment in the grade of D'man Gr.III(Tracer) is done
by the respective circle office. Promotion from D'man
Gr.III to Gr.II and from D'man Gr.II to Gr.I is done
on the basis of seniority maintained on All India basiso

3e Recruitment to the post of Architect Assistant Gr.Il
is done by the Office of the CE(C)-I, Delhi. Besides
offices of CE(C)-I at Delhi, and CE(C)-II at Nagpur the
Architectural Assistants are also posted to the
'Regional Architects! Units in North Zone, East Zone,
West Zone and South Zone. The posting on the initial
appointment in grade Arch. Asstt. Gr.II shall be done
on the basis of preferences received and merit of the
selection mades

L, Subject to the exigencies of the Public Services the
transfers in various grades of CE(C/E), Draftsman
Grade-I/II/III, Architectural Asstt. Gr.I/II shall be
done within the zone concerned. Transfers outside the
zone shall be done only in cases of requests received
mutual transfers or in case of promotion due to non
availability of vacancy in a particular zone.

5o in respect of JE(C/E), Draftsman Gr.I/II/III transfers
within the Circle shall be done by the respective
Superintending Engineer (C/E)« For transfers from one
office to other Circle or from one zone to other zone
approval of the coordinating authority i.es SSW-I in
respect of JEEC), Draftsman Gr.I/II/III and SSW-II in
respect of JE(C) shall be required. Similarly transfers
of Architectural Architect Asstt. Gr.I/II from one
office to the other, at the same station, shall be done
with the approval of SSW-~II(¢/0 CE(C)-I).

6o There shall be five zones, as under, for the purpose

of transfers in the grade of JE(C/Es, Draftsman Gre
I/11/111.

i) North Zone CCW:Hgrs.(Delhi),Pelhi Civil

ii) East Zone - Calcutta Circle-I&II
Civil Circle

iii) N.E. Zone - Gauhati Civil Circle

iv) West Zone - CE(C)-II: Hqrs(Nagpur)

Civil Circle Bombay & Nagpur

Civil Circle Madras

v) South Zone

l0020000
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7¢ In respect of Junior Engineer (Elect) the zones shall
be as under: -

i) North Zone = CCW Hgrs (Delhi), Delhi Zlect.
‘ Circle .
ii) West Zone - CE(C)-II (Nagpur) Nagpur Electe
o Circle )
iii) South Zone - WNagpur Elect. Circle
iv) East & North Calcutta Elect. Circle
East Zone -

_ It is reiterated that transfer policy should be
lmplemented as objectively as possible. If any exception

is required to be made, it should be t d A+
level of CE(C)-I. ? gat approved at the

sd/-
(S <K.MOHINDRA)
SUPERINTENDING SURVEYOR OF YWORXS-IT

1) Chief Engineer (Civil)-I & II/Chief Architect.

2) A1l SE(Civil)/(Electrical), SSW-I/SSW-II/SSW-III/
SE(Trng)/SA-I/SA-11/SA-II1/EA-IV.

3) All EE%C)/(E)/EO-II/Regional Architect Unit/Officers
of CCW Headquarters. :

Copy also for information to:

1) DGAIR/Engineer-in-Chief, A1l India Radio.

2) shri.B.Basu, Precident, TSA, CCW, AIR, New Delhi.

3) Shri.P.P.Manna, Secretary General, TSA, CCW, AIR,
New Delhis

4) Shrie.S.Chatterjee Secretary, TSA, CCW, AIR, Doordarshan
Bhawan, Golf Green, Calcuttae.

sd/=
(M«S.NAGRA)
SECTION OFFICER
FOR DIRECTOR GENERAL
CCW I.D. Note N0.A=32018/1/92-CW~-I dated 9th Feb. 1993

-/ true opy /-
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Government of India
OFFICE OF TiX EXECUTIVE ENGINEBR(CIVIL)
- CIVIL CONSTRUCTION #lNG2 AIR&TVY
deCo NAGAR §3 BANGALORE=6
560 006
Fifeo ok

No.Cca(2)1(3)/89-5/3%59) ' Dated 20 July 1989,

NENORANDUN

Sri.Tukcram, Employ snt Regtstration No,00162C/87
18 offered a temporary post of Draughtsman Grade III onthe
Jollowin; terms and conditionsi= '

1. The post is Class Ill(Non-Gazetted) :nd carrtes
a scdle of pay of Rae1200-30=1500-5B-40=-2040. The appointssit
will de given an initial pay of Rs.1200/- per month. tn the
satld scale plus allowances as admissible under rules.

2e The appointment is rurely temporary and does not
confer on him the right or privilege to regular employmsat.
3. The services of the appaintee will de terminadle s

one month Notice from either side tn accordance with the
Central Services (temporary services) Rules 1965 without
assigning any reason. The appointing authortty, however
reserves the right of terminating the services of appointee
Jortholth or before the expiration of the stipulated pertiod
o/ notice by making payment to him of & sum equivalsent to t/e
pay and allowances for the period of notice or the unexptred
portion thereof. '

4e The appointment will Beke cffcct‘from thaedcte
he/she actually joins duty. :

5. No travelling allowance will be piid for Joiking
this appointment, '

6e In regard to leave, travelling allowances and

all otier matters, tire aproiniment will de goverced by the
relevant rules and orders .f Government in force froa time
to time, applicuble to the branch of pudliic service to which
he delongse ‘

7 The appointee will odserve strictly the rules
latd down in Centrul Civil Servicesfconduct) Aules, 1964.
dny dreach of these rules will render him 1i.ble for dis- -
ciplinary actions

8. The aprointee will be laible to de posted and

‘ %ransferred anywhere in Indla or outside whers 41l Iud:g

- .__Radio has an_Organisation and 17 on any account of famildy
circunstances he/shs anticipates and difficulty in the
ma*ier of future transferability he/she sho.ld not accept

“this offer..

9. He/sheé ts required to produce two certificates
of Character from Two Gazetied Officers who are known to
him for he last three ycars but not related to him
before appointment, attested by a I class #agistrate,

contd ....2_
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10, - Ortginal Certificates and testimonialk in odpport

of his/he? qualification, expertence and age should de produced
Jor vertiftcation desfdre Joining duty.

11, Is he/shé has bdeen employed anywhere previously,
he/she will have to submit a discharge certificate from
his last employer. :

124 In case tt ts proved d)¥ter the acceptance of offer
of appolintment t:at he/ghe 18 a dismissed employee of tlhe

Union or state Gdvernment disqualifying hix: for future
emplo:.ment under Govt. or that Re/siKe has odtained employmcnt
to decett, he/she will bo dismissed from service wi:Rout any
remungration.

13. ‘ If the appointce g marricd he will have to glve an
undertaeking thati- .

"He 18 marrted th.t he h:8 not more than one

spouse living tn the event of the declarattion
baing gound to de tncorrect after his aprointment,
Re will de ltabdle to bec dismissed from service®

14. Bt :/heP services wiil be terminated if he/she is
Jound to be an alcho .olist. :
£5, He/ghe wtll have to take an oath of allegilance af

to the congtitution of India, at the time of taking up of the
appointment.

16, Hta/ntflappotntnent will de provistonal sudject to
his/her character and antecedents kseim being verified by the
police authortties.

17. " He/9Me has to produce Nedicul Pitnzss. Certificcte
Jrom Civil Surgeon at the time of joining duty. .
18 Ha/she wtll be governed by the sud-ordinate service

Digctplinary Control and asppeal Rules, etc. 8 framed by the
Govt of India from time to time.

19, . He/sne shall not leave the Departme:t on any offer
betng recetved from any other Derartm:nt where he /'she might

" have applied before being nomtnated here. He/she will not

also apply directly for any poat outside the 411 Inita Radto.

20, He/shé will have to gtve his Home Town Declaration
within 14 days of his Joining. .
21, Seheduled Castc/Scheduled Tride candidates will have

to furnish a certificate im the prescrided form from the
prescribed authortty in support of their claim that they delong
to a Scheduled Caste/Scheduled Tride.

224 In any declaration given or information furnished
by the ca.didate progyes to be false or if the candidate ::/found
to have wilfully surpressed any materiul inform.tion he/axe will
de 1iadle to be removed from the service and such other action
a8 Government may deen nNeCe83ArYe

2% He/aké should produce attestation form(in. triplicate)

tn the enclosed proforma duly attested by the competent authortity
with ¢« paessport stse recent photograph affired on each copy. |

24, On appotntment he/sjye will be on probation for &
period of two years ltable to de exteanded dy the appointingauthortt,

" eed oo
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- .‘--3-.-

25, 1f he/she accepts the offer on the terms gtven above he/

‘she should coamunicate his/her acceptance to this osfice

tmediate y and thereafter should report for duty to the Izecutive
Engtneer(C),Civil Construction Fing,A11 India Radto & Television

TV Tower Complez,J. .Higar,Bangalore-560 .06 on or defore
37¢7.1989. df tﬁe candidate fatls to report for duty dy the

prescribed date the offer will be treated as cancelled,
EXECUPIVE ENGINEER(C)
Bncl: 1., 4dttegtation form- J'acta’
2. Home Town VYeclaration=1 Ho.

-3, Matiral status -1 Noe I
4, Details of fu.uy -] NOo {

To:
Tukaram
c/o XKaniram SF Dut SF OLT

NGE¥ Ltd
Bangalore=38

9€1$tﬂﬂ0j e
1 S

Q’&%%‘HWG BEThpepy (C}

C.¥,4.LR. Bangalor:




COPY OF D.G., CCW: AIR: Mew Delhi letter No.A-32018/1/92/ ¢§§i

CW.I, dte8.7:93¢ 9@W~

Sub:- Transfer policy in Group 'C'(Technical)
cadre of CCW, AIR.

o e o 0 0

Transfer policy guidelines/principles to implement
the general transfer policy in respect of Group'C'(Technical)
staff of Civil Construction Wing, All India Radio were issued
vide ID Note of even number dated 9.2.93. However, represen-~
tations were received in this regard high=lighting difficul-
ties to be faced by staff in the event to lmplementation
of these transfer guidelines. Therefore the guidelines
are revieved in the lighfcof the representations received
and Chief Engineer (C)-I, Civil Construction Wing,

All India Radio is pleased to further modify the guidelines/
Principles regarding general transfer policy in respect of
Group 'C'(Technical? staff of Civil Construction Wing,

All India Radio as under:-

1o There shall be 4 zones instead of 5 zones for
transfer in the grade of JE(C)/(E) D'Man Gr.I,II & III as
follows:~-

ZONE JE§C} JESE} D'man Gr.I/IT/III
NORTH CCYW(HQrs) CCvi(Hgrs) CCVW(Hqrs)
8 Delhi Delhi Delhi
Delhi (C) Delhi (E) Delhi(C) Circ.I & II
Cirel & II Circle Elect.Circ.Delhi
EAST Civil Circle Elect.Circle Civil Circle at
at Calcutta & Calcutta Calcutta & Guwahati
Guwahati : Calcutta_Elect.Cir.
WEST Civil Cir.at CE(C).II Civil Circ.Nagpur,
Nagpur & Bom Magpur Bombay
bay
CE(C)-II Nagpur CE(C)-II Nagpur
Magpur Elect.Circle Elect.Circle Nagpur

SOUTH Civil Circle at Nagpur Elect, Civil Circle at

Nagpur & Madras Circle Madras & Nagpur
- Nagpur Elect.
Circle
2 One time option shall be asked from the Group'C;

staff working in the grade of JE(C)/(E) (Technical)/
D'man Gr.I, II & III by the co-opdinating authorities for
fixation of their zone for the purpose of transfer in the
prescribed proforma attached, Option once exercised shall
be treated as final. After "Zone fixation" the physical
shifting of person where ever required shall be effected
subject to the availability of vacancy and substitute.

Fo The Government shall reserve the right for the
All India transfer liability in respect of JE(C)/(E),
D'man Gr.I, II & III in view of the terms and conditions
contained in their offer of initial appointment,

4o Except under the conditions mentioned in the
transfer guidelines dt.9.2.93, out of zone transfers shell
be ordered in public interest with the specific approval
of Chief Eng.(C)-I, :

It is reitereated that transfer policy should be
implemented as objectively as possible. If any exception
is required to be made, it-should be get approved at the
level of CE(C)-I.

sd/-
(S.K.MOHINDRA )
SUPDG. SURVEYOR OF WORKS -II




P'
i

-

; 4\[%/-’ -
&\‘0\ PROFORMA
Option for fixing the zones for the purpose of transfer:
B oo o e e m e mm e m e e e e e e b .. a ..
Name & Place of first . Present Option for fixation
Design.tion appointment in posting of zone for the
CCW, AIR purpose of transfer
: in the grade,**
TUkA LA N
SO anGote  Souln zonE
pras b1 mei ,5/”.1(,,4/-01(6. & . Zo
b 1y
\
Place: /&0,,,?&;(0{@. Signature: uu\\*‘OO\W
. ——

Date : 2/7/?3 .

** Option should be given from amongst the four zones
indicated in para I of OM No.32018/1/92 Cd.I
dt. 8.7.93.

GG AR Bengalore
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Dopmesnse A& -G -

Government 0of India
Directorate Genera) > AllIndia Radio

(Civii Constryuction Wing)
O BTN LR S}

ND.A-33022/29/94~CJ.I New Delhi-1, the °th February, 1995

In Pursuance ¢ Ninlstry of InFormation and .
Broadcasting's sanction lettep No.11011/1/94-8(A) dated =
. 9th January, 1995 regardipg abolition of Posts in Ciyj]

"ConstrUction Ying ofr ag) India Radig under 10% 3eonamy

cut, 354 posts in Varioug disciplines of Civi} Construotiod
Wing of A1} India Rajj, ars snuwn in tha enclosed_ANNEXURE
\8re abolisheq with effpct From 9th January, 19954

——— TV

N\

.bAué&N”“b e
( s.k, mohina?g’y//
Sundt, Surveyor of Works-I1
Tel: 3710054

Copy to : -

1. The Chijer Lontroliar of Accounts, m/g Information g
s 8'casting, Shastrj Bhavan, New Delhj,
22 The P&AO(IRLAY, ri/g 148, AGCR Building, wney Delhi,
3. ALl B&AO, 4] India Radi g, Delhi/Bombay/Calcutta/Madras.
4, Coordinatjon Section, Deptt, of Expendityre, /g Finance,
Noy Delhi,
5. DGAIR/E-in-C(AIR)/(Dcnrdarshan)/CE(Civil).I/II/ChiaF Arch,
6. us(aa)/us(eo)/Js Fin I)/MS(Fin.II)-m/o 143, New Dernj,
7. SSU.I/SSU.II/SSJ.III/SE Tr9. )/S54(c1act )/AL1 sp Architects
8. . Architects/Sr.F.O./F.D; L.0.1/:2, 0,111,
9. All Supdt, Enginwer(Civii) and (Elactrical).
10, EX.EHginOGrs(Civil) and (Electrical).
11. Admn.II/Admn.IV/Vig.Sgction of Mm/0 1 &.g,
12. Scor Sectinn/s, v Ssction/Vig.ﬁec/Security Coll,
13, All Secticns/Unit g of CCU(H-grs, ),
14, - CoR. Falder in CJ, I Suction.,

(7_\ Al \/\ Q’\“‘\

/

( mSs. Nagra )

/ ’
AN Section 0FFjicgy
: \ for Director General.
Tel: 3710382

A})r}l “e Q..\,-.: ("\

XOhaliyal

T ———

Maol1sS
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Name of pcst

-£.C. E

- >worwdm®¢
. Architect
isstt, Architact
Architact Asstt.Gd.I
Secticn Cfficer
Assistant
Stencgraphar 5d. C
Arshitact Asstt. ca.HM
u.2. G -
LoD S o
moocww+<

 (HEADQUARTERS

T T ey rmiew m T IuN

Zuard

mwunoowmu

Jr.eEnginegar
D'man
2'man
D'man

LTI
Grade. III

. ® « T e e

ﬁdUn

- N PO

mOJHm Oﬁ

TETASae TV B WA s s s we ce 8 e

5. 3020~ 4500
3. 22J33= 4000
207 0-3800
5. 1540-2¢03
5. 2010-3507

3. 1643-260D
B. 15:1-2€08

Se 14022200
3. 12073=-2049
3. 2H0-15020
3. 121-9¢0

Ray

The details of uab pcsts which h
of All India Radio-with effect. from 9. 1..

_pratmﬁmmwu,b>J

Nawlia w4 e R e e e —————

CE(Civil)-1 Cffice

N e 2l e e i A - e

ﬁ.mw,DWmeD
3.,27773-35010
m.Amwu 2047
3¢ 14N5-27 31
5. 1607 wmm
3. 140 4~-2200

5.1270-2040

3. ©50-12079

500 77341025

Total

@ﬁj um:cmﬂﬁ?uﬁWMWI, T o
"Classifi cation, No.ef pests Creatisn Credr--- hemarks, if
——emme BDELIshEdr TNEXE date . any -
. w R Ministry cf [§8Zs namz--a-. T
GCS Grsup 'A' 2. Ne. .\mg\mm mﬁnvxna 27.10.88
GCS Growp- VAT ~ 1 -~ dg ---
GCS Group '3 - 1 . -~ de ===
GC3 Groda '8' 7 3 -~ dc --- ) .
CSS Gmeup '3? 1 Ne, m\mé\mm 3(P)dtd.28.8.¢C¢ A
CSS Crewup '3 1. -- dg ---
CSSS Breup '3" 1 No.5/51/85-3(P) ctd. 27.10.83
GCS ‘Sreup 'C! 65 -=- de --.7
CsCS Gmeu 'L 2 - No.5/51/£5-8(P) dtd.20.8.€6
CSCS Sroup'C! 2 Wo.5/51/85- wMU\ dtd.27,10.88
GCS Group~ D! 1 No. )-ggoéu\gg\ﬂo- Amvm
e I. g o datad AO G, 71.
- Total ¢ 277
GCS Sroun 'A! 1 . Ne, m\m;\nm 3(P) «td.27.10.88
5CS Srous '3 4 - do --- .
2CS Srous 'CY T -~ do ---
GCS Sroun 'C 12 -~ do ---
5CS Grouo '8' T g L -- do ---
GCS Sroup 'C! 2 , do ---
5CS Grous 'C! 2 Nc.5/28/81-3 )dtd. 19.7.83 and
- . zo.m\mé\mm-w 2§t 4, 27:10.83
GC3 Group 'C' 1. Nc.5/51/85-3(P)dtd, 27.10.88
GCS Groun 'Df 1 . -= do ---

- -
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H .-

s . _..mo:ma...\frf
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S.Noe .zmq.m.w.ucs? Uomn TTXw Tsgalsof Pay  Classifica- Nosof posts  Creation Order I’m.:ﬂmmﬁmc
e R i P«Mrruwi,Wﬂ;; o tion : : No. and date ‘if any
PR AU g, T &, " . 5T A R -5 —-
) . o.l.la.lllol.i“.ﬂ:onic n].l-ln)lt’tloiu'lc.lol.-‘.l.o|°.l-lo.l-..lololol-l-‘..l.‘.l-.lo‘.l-lo.l...l..lo.l-l.lololol-J
. _.m.@m-.wr.eﬁﬁ.mpm@m LeCivil)-1.0Ffica ~ . 4 R
S mwmnv\,aﬁnv ™ %.3090-4500) © GCS Group 'A' 1 No. m\mq\mm B(P)dtd. 27. \o 88
2. = AE nq\pchnP<PHv .»7 %;2007-3500,  GCS Group '8! 4 o do_---
35 mwm:omamc:mn Gr. III " . 1200-2040, - GCS Group 'C' 1 o N e [ R
4, un.mep:mmHAnp<Pwv 5. 1400- guoaf GCS Group 'C' 12 -- do ===
5. - £.8.11 O 7F s, @ma.;moo» GCS Group 'C! 1 2 == dg =r-
A : . - Total 'z 19-_ L
.n...,:. ‘....u. %
,wmmwudﬁlu&prmuwpﬂwﬂ.mmnmlmpr_ww1mmmwww
1. #(cy/sy(c) ”w.MDDQJQmJo“ GCS Grous 'A' 1 No.5/51/85- mﬂnv aﬁa 28, m 86
2. »m c)y/Asu(c) - %, 2030-3590 7 . GCS Srouo '3 4 g ao ———
3. .. Stenogregher Gr.Ill %s. 1203-2340 GUS Sroun 'C! 1. - sad
4e ua.rJQHDmmHAnH<HHV B, 1403=2329 GCS Sroun 'C' 12 Nao. m\MA\mm\mAuV dtd.27,10. mm
Se Dtman Gd. 1. . %.1603-2567 5CS Sroup 'C! 1 -=. do ==-
6, - 'man GdIII 5. 14723-2307 6GCS Grouo 'C' 2 fae dy e
74 D'man ca.:»H 3. 1203-2040 GCS Grouo 'C! 1 -« do ===
g, - L TMG.IT T 3. 959-1590 GCS Sroup 'C! 1 No. m\mé\mm 3(P) aamvwm 8i85
9. ' Daftry . %. 775-1025 iCS Group 'O 1 . == do === .
e e Total 3 24 S
. ‘MADRAS nH<ﬂr.prwm;uﬁuﬁW¢ L A : T
1, E£(civil) oo . %.3073-4507 . 5CS Groya 'A' 1 No.5/51/85-8(P)dtd 27.10.88
"2, - A3WY(Civil) . © 5, 209753300 GCS Group '3 1 -~ " do ~—-
3, D.WAOP<HHV 5, 2033<3539 GCS Sroup '3! 4 -- da --- a
4 7 SAS Accountant’ %, 15472920~ 3CS Group 'B'  1- -- do --- ‘
5. . Stenagrapher Gd.III ¥, 1201-2240 GCS Group 'C' 1 -- -do === ,
63:.. Head Clerk s, 1435-2309 GC3 Group 'CY 1 -~ do === . o
7..% Jr.Engineer(Civil) = %J1402-2300 GCS Group 'C' 15 -- do ®--
8,  O'man Gd, I . 1600-2660 GCS Group 'C! 1 -~ do,s--
9, = Diman Gd.II %,1409-2300 GCS Group 'C! 2 ~= " do #---
Wno. Dﬁsmm_:uma.HHH , %, 1203-2040 GCS Group 'C! 1 -- do ===
ﬂ,v 4 . R . - ] ., ', .
2¢vryw,z\\\\ » ‘ . Contd... /...
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%, 1200-2040
%. 950-1500
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5. 730-940
5. 750-540
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fs, 3000~ 4500
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B 12730-2040
%, 1400-23C3
s, 14M0-~2300
3. 1500-2660
B 1422-2305
%. 1273-2040
25, 1203-.2040
%. 950-1507
%.775- 10325
%, 750~ 940
%5, 750- -240
%, 750-940

[}

-~
;

OO0O000OOO0GOOoOOO0O!
LU LOLWLLWL WL DWW U:

LIOLOOLOOONO WL C.

Group 'C!
Grozxp 'D!
Gra1a O
Groun 'O!
Grcup 'O!

Total
Group A
Group '3
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SAS Accsuntant
Stanagrapher 3d.117
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Jr.Eagineer{Civil)
O'man Gd. I
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CENTRAL ADMINISTRATIVE TR IBUNAL
BANGALORE BENCH, BANGALORE

ORIGINAL APPLICATION ND.923/1995
FRIDAY THE THIRTY FIRST DAY OF MARCH, 1995

MR. JUSTICE P.K. SHYAMSUNDAR VICE CHAIRMAN
MR. T.W. RAMANAN MEMBER(A)

Shri Tukaram Chavan,

Draughtsman, Grade 111,

Cffice of Executijve Engineer,

CCU AIR & TV,

J.C. MNagar, v :
Bangalore - 6 - Applicant

( By Advocate Shri H.A, Somasekharaiah)
v Y .

1. The Suptd. Engineer,
Civil Construction Wing,
RIR & TV,

Madras

20 Shri Go Rama Rao,
: Draughtsman Gr,III,
0/o Executive Engineer(C),
Division II, AIR & TV,
Madras - 600 018 _ Respondents

( By learned Standing Counsel )
Shri G. Shanthappa for R-1

CR DER

MR, JUSTICE P,K. SHYAMSUNDAR, VICE CHAIRMAN

Heard both sidesripd/ue propoée to dispose‘
of this apolication today at the stage of admission
itself, This application arises from an order -
trahSFerring the qppiicant from Bangalore to
Trivandrum which transfer is a routine one after
a four year tenure, The applicant is épparently
dissatigfied~and raises many grounds oée of which

is that CPUB-Gr,.III Braughtsmen are not liable for

ce2/-



transfer at all, Learned counsel for the
applicant says that his client is a Gr,III
Draughtsman and is attached to the Construction
Wing of the AIR, He says that CPUDvguidelines

should alsoc govern the case of bis elients

2, We do not see how that can be done, If

the anplicant is not in the CPUD but ih the A1l
India Radio cadre merely because he works in the
Construction Wing of that cadre he cannot ask |
for treathent in parity with a member of the

CPUD. We, therefore, find no substance in that
point,

3. Counsel mentions the pathetic situation

in uhibh his client is in that his two years child
who suffers from convulsion is presently under
treatment of a private doctor called Dr, Venkétesha
under whose treatment his child is shouwing some
improvement. The transfer order having come like
a bolt from the blue, it will disrupt his domestic
life, If what is stated supra is true, we do
sympathise with him, But it is well established
that courts have very little scope for interferfing
in the matter of transfers, It is the prerogative
of the Government to decide when, Hou and whom

to transfer. Unless malafide is alleged, courts
can do very little.

4, In this case; it so happened that a co=-
unit functioning at Madras having wound up, the

- staff there had to be staggered with the result

one Gr.III Draughtsman by name Shri Rama Rao uwas
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shifted to Bangalore in place of the applicant
who had already completed more than 5 years{éf
‘stay at Bangalore. .That is hou he Finds himself
displaCEd. The argument that Shri Réma Rao could
have been sent to Trdvandrum and the applicént
retained hers'carriés no conviction, It\is nﬁt
in dispute that in the All India Rédid cadre, no
officer is permitted generally to stay for more
than 4 years in_ﬁne bla;e. 1f that’béing the .
rule; the applicant héying stayea ét Bangalofb for
5 years proves to be an exception and he cannot -
certaini* ﬁompiain.' As far as thevquestionia?&of
praviding medicéi treatment‘tb his child is_coﬁcerned,
we are certain it will not be difficult for the
applicant to Fiqdla suitable doctor for ﬁfeatmeqt
in a place like Trivandrum, the capital of Kerala,
to which piéce he is presently posted. No 6ther
grouﬁds are raised in this application and of theme Nk
having failed, this application fails and is
dismissed. After this order gg? passed, Shri H.A.
Somasekharaiah, learned'cbunaéi for the applicané
. v_ raised one more point. The peoint is that the

Bepartment of Personnel?s guidelines showed that

Groups 'C' and iD';Should be trénsferreq’asyfar as
possible near their native place -within the region
subject to administrative eonvenience. This plea’

cannot be putforward as a mandate against transfer,
<(/////' _ ?Having regard to.the situation herein in that the,
(:/ ' | only éogition to'which the man could be transferred

.being the one in‘Trivanerm, the g@idelines dependéd

upon is rendered wholly unuerkable, The impugned
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order is surely madevin public interest

and administrativevexiéehcies and, therefore,‘
the same cannot be sidelined on the ground that
some guidelines promulgated'by the Department
are not taken note of, WUWe are told that the
applicant would have been happy if he had

been transferred to Hyderabad. Shri G, Shanthappa,

learned Standing Counsel submits that there

is no vacancy at Hyderabad, WUe, houwever,
direct the Department that if in future any
vacancy arises in Hyderabad, the applicant may

be considered for the same,

5, M.A.157/95 filed for seeking permission

to implead additional respondents alspo stands

disposed of without any order,

6. Copy of this order be sent to R-1 for

. informaticn., No costs,

kﬁwuyl/// le%—*/”EE/Qz%iéL/Q*‘“

MEMBER (&) VICE CHAIRMAN

. ua



